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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
Original Application No.183/2025/EZ

Urbashi Jena ...Applicant
Versus

State of Odisha & Ors. ...Respondents
ADDITIONAL AFFIDAVIT FILED ON BEHALF OF RESPONDENT NO.
04 IN COMPLIANCE OF ORDER DTD. 16.01.2026 OF THIS HON’BLE
TRIBUNAL

I, Ambar Kumar Kar, aged about 58 years, S/o Late Kulamani Kar, at present
serving as Collector and District Magistrate, Jajpur, having Office at Jajpur Town,

District Jajpur - 755001, do hereby solemnly affirm and state as follows:

I. 1am the Respondent No. 4 in the present case and am well conversant with
the facts and circumstances of the present case, as such I am competent to
swear this present affidavit.

2. The present affidavit is being filed in compliance of the order dated
16.01.2026 passed by this Hon’ble Tribunal in the captioned OA.

3. That, it is humbly submitted that in continuation to the Preliminary Field

__Inspection Report dated 13.11.2025 (Annexure-C/4 of the affidavit dated

5) submitted before this Hon’ble Tribunal, the committee has
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submitted its Additional Report on dated 13.01.2026 which is hereby placed
before the Hon’ble Tribunal for kind perusal. 4 copy of the Additional Report

of the committee is enclosed herewith as ANNEXURE- J/4.
4. That the present affidavit is being filed to update the Hon'ble Tribunal on the
further actions taken by the State Respondents and the conclusive findings

regarding mining violations at Bajabati BSQ No. 2 and Bajabati BSQ No. 6.

5. That, it is humbly submitted that in compliance to the para-3 of the order

dtd.16.01.2026 of the Hon’ble Tribunal, the deponent intends to submit the
materials on the basis of which it was found that the total excavation beyond

6 meters might have been done by previously operating leaseholders.

6. It is pertinent to mention here that vide letter no. 1344 dtd. 21.02.2026 the

Deputy Director Mines, Jajpur Circle, Jajpur, the Respondent No. 8 herein,
has requested the Tahasildar, Dharmasala Dist.- Jajpur, the Respondent No. 7
herein, to provide information on Bajabati BSQ No.2 & Bajabati BSQ No.6
under Dharmasala Tahsil, Dist- Jajpur w.r.t to the following points:
i, When were the above plots declared as Sairat source/ added into the
DSR.
ii. Since when mining activity is started w.r.t the said quarries.
iii. How many times the said quarries were auctioned or settled against

any project proponehts previously. Details of the previous lease

o" A R ;\holders/ PPs may be provided.

X
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iv.  whether any volumetric assessment was done previously w.r.t the said
quarries if yes, the assessment report may please be provided.
v.  Whether any action has been taken for over extraction/ violation of
lease conditions.
vi.  Any other information if any?
Copy of letter no.1344 did. 21.02.2026 is annexed herewith as

ANNEXURE- K/4

7. Thatit is humbly submitted that, on perusal of the information pertaining to S
Bajabati BSQ No. 2 & 6 under Dharmasala Tahasil, Jajpur provided by the f;
Respondent No. 7, Tahasildar, Dharmasala, Jajpur vide letter no. 1498 dtd. §
23.02.2026 it is revealed that- ‘§
i. Bajabati BSQ No.2 & Bajabati BSQ No.6 were declared as Sairat C_E\;_ k )

-
source by the Collector, Jajpur and the Competent Authority as per L‘_j B
Notification No.S.0.3611E, New Delhi dated 25" July 2018 of MoEF g":;

& CC, and incorporated in the District Survey Report (DSR) which was
duly approved on 30.09.2021.

ii. Mining activities commenced in Bajabati BSQ No.2 in the year 2011
and in Bajabati BSQ No.6 in the 2022.

iii. Initially, Bajabati BSQ No.2 was auctioned in favour of in favour of

/&‘Nikanta Jena and was subsequently cancelled by the Sub-Collector,
o/ N

: a {‘on 17.11.2011. Thereafter, the said source was auctioned/leased

s
g

)V\es i.e. in favour of Srinibas Jena, S/o-Dhanurdhar Jena, At-
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Kahnupur vide Sairat Case No.48/2015-16 and later in favour of Sri
Sarat Chandra Behera, the Respondent No. 16 herein, vide Sairat Case
No.33/2021.

A volumetric assessment was conducted to the said quarry in the year
2022 through photogrammetry process using high resolution satellite
imagery under the provision of “prevention of theft of minor minerals”.
Based on the assessment report, the lessee was issued show cause notice
by the Respondent No. 7 Tahasildar, Dharmasala vide Letter No0.4978,
dated 25.08.2023 for an unauthorized extraction of 179604.2579 Cu m
against the permitted quantity of 58012 Cu m, thereby violating the
conditions of OMMC Rules, 2016, lease agreement, mining plan and
CTO. Against the said demand, the lessee has preferred a writ petition
before the Hon’ble High Court of Odisha.

Bajabati BSQ No. 6, being a newly identified source in DSR 2021, was
leased in favour of Sri Samarendra Nayak, Son of Prafulla Chandra
Nayak, At-Kantamalia, PO-Thanual, PS-Dharmasala, Dist-Jajpur vide
Sairat Case No. 43/2021.

Copy of the letter no. 1498 dtd. 23.02.2026 of the Tahasildar,
Dharmasala, Volume Assessment Report and show-cause notice are

_annexed herewith as ANNEXURE-L/4 (Colly).

/Lumfém M
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8. That the Odisha Remote Sensing Application Centre (ORSAC) submitted its
comprehensive assessment report dated 13.01.2026,(which is a part of

Annexure A) reveals the following crucial findings:

A. Findings for Bajabati BSQ No. 6

 The depth of excavation has NOT gone beyond 6 meters with respect to

the approved Mining Plan dated 31.03.2022

+ However, excess mining of 6,395.728 cubic meters beyond the permissible

limit has been detected

J

\

+ Violation of safety zone has been established §

~
» The quarry is at a distance of 105 meters from Bajabati Village Road M,,:\{J
3

X

B. Findings for Bajabati BSQ No. 2

« Excess mining of 6,884,109 cubic meters beyond the permissible quantity

detected
+ No mining activity beyond the lease area

e The depth of excavation has NOT gone beyond 6 meters with respect to

the approved Mining Plan dated 31.03.2022

« Violation of safety zone established

ﬁR Distance from IDCO Road is 138 meters, while the quarry is beyond 200
/o SARE
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+ Three crusher units are located within 100 meters from the said quarry

9. That the Mining Officer, Jajpur District vide letter no. 254 dated 12.01.2026
issued a show-cause notice to Sri Samarendra Nayak, the lessee of Bajabati
BSQ No. 6, for:

a. Alleged excess mining of 6,395.728 cubic meters beyond the
permissible limit

b. Violation of safety zone as per the ORSAC Report

The lessee was directed to show cause within seven days as to why action
under OMMC Rules, 2016 and amendments thereof shall not be taken,
including imposition of penalty. In response to the show-cause notice, the
lessee submitted a show-cause reply dated 10.02.2026. Subsequently, the
Mining Officer, Jajpur District vide letter no. 1578 dated 05.03.2026

intimated the lessee for personal hearing to be conducted on 09.03.2026.

Copies of the show-cause Notice No.254, dated 12.01.2026, response ‘to
the show-cause Notice bearing D. No.431 and Letter No.1578 dated
05.03.2026 for personal hearing are annexed herewith as ANNEXURE-

M/4 (Colly).
10. That it is pertinent to mention that a personal hearing was conducted on
09.03.2026 at the O/o the Deputy Director of Mines, Jajpur Circle, Jajpur
he grounds of the lessee have been rejected on merit and the lessee was

penalty by the Mining Officer, Jajpur district for excess mining of
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6884.109 cum beyond the permissible limit vide Letter No.1775, dated
09.03.2026. Copy of the Letter No.1775, dated 09.03.2026 is annexed
herewith as ANNEXURE- N/4.

Il.  That it is humbly submitted that, Respondent No.12, SEIAA, Odisha vide
its letter no. 7137/SEIAA dtd.27.02.2026 has intimated the Mining Officer
(I/C), Jajpur on the decision on keeping in abeyance of EC granted to the
Respondent No. 16, Lessee Sri Sarat Chandra Behera for over extraction and
mining in safety zone of the lease area. Furthermore, Respondent No. 11,
the Regional Officer, Kalinganagar, State Pollution Control Boérd, Odisha
has also kept in abeyance of Consent to Operate issued in favour of Bajabati

BSQ No.2 vide its Letter No.665, dated 06.03.2026. In view of the same,

the Mining Officer, Jajpur has suspended all kind of mining and ancillary
activities in the said quarry with immediate effect until further order vide
Letter No.1723, dated 07.03.2026. Copy of letter no. 7137/SEIAA

did.27.02.2026, Letter No.665, dated 06.03.2026 and Letter No.1723, dated

07.03.2026 is annexed herewith as ANNEXURE- O/4 (Colly).

12. That the State Respondents, under the coordination of the deponent as Nodal

Agency, have taken comprehensive enforcement measures:

a. Show-cause notices issued to both lessees for violations

b. Personal hearing conducted for Bajabati BSQ No. 6 lessee on 09.03.2026

/i}w/%_q bum an. Ha_
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14.

belief and nothing material has been concealed therefrom. @
. w
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Environmental Clearance kept in abeyance by SEIAA for Bajabati BSQ
No. 6

Consent to Operate kept in abeyance by SPCB for Bajabati BSQ No. 6

Complete suspension of all mining and ancillary activities at Bajabati BSQ

No. 6 with immediate effect

All concerned authorities including SEIAA, SPCB, Tahasildar, and

Director of Minor Minerals have been duly intimated
Show-cause proceedings ongoing for Bajabati BSQ No. 2

That the deponent assures this Hon'ble Tribunal that:

Strict monitoring of both quarries is being maintained

No mining activity is currently taking place at Bajabati BSQ No. 6 due to

suspension order

Further action against Bajabati BSQ No. 2 lessee shall be taken upon

receipt and examination of show-cause reply

The deponent, as Nodal Agency, shall continue to coordinate with all State
authorities to ensure full compliance with environmental norms and this

Hon'ble Tribunal's directions

Any further directions issued by this Hon'ble Tribunal shall be complied

with in letter and spirit

That, the facts stated as above are true to the best of my knowledge and

é‘d\ é_un/ié(t /‘L"L

COLLECTO R
JAJPUR
DEPONENT
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THRQUGH

Adv. Nikhil Aradhe/ Adv. Satatya Anand

Advocates for the Appellant
K-19, LGF, Block - K, Jungpura
Extension, New Delhi — 110014
Email: office@summuslaw.com

Place:
Date: 12.03.2026
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BEFORE THE NATIONAL GREEN TRIBUNALD -~
EASTERN ZONE BENCH, KOLKATA' ('E'
Original Application No.183/2025/EZ  *

Urbashi Jena ...Applicant
Versus
State of Odisha & Ors. ...Respondents
AFFIDAVIT IN SUPPORT

I, Ambar Kumar Kar, aged about 58 years, S/o Late Kulamani Kar, at present
serving as Collector and District Magistrate, Jajpur, having Office at Jajpur Town,

District Jajpur - 755001, do hereby solemnly affirm and state as follows:

I. That ] am the Respondent No. 4 in the captioned matter and as such I am

duly competent to swear the present affidavit.

_ 2. Istate that I have read the contents of the accompanying Additional Affidavit

which has been drafted upon my instructions and state that the contents

ereof are true and correct to the best of my knowledge and belief.

COLLECTOR

W\ ¥ \ JAJPUR
,% DEPONENT

VERIFICATION:

; Vellhed at d= R on this 124 day of March, 2026 that the contents of my

affidavit are true and correct, no part of it is false and nothing material has been

le)aq f LDM(A. [(A/L

COLLECTOR
JAJPUR
DEPONENT

concealed therefrom.
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ADDITIONAL REPORT OF THE COMMITTEE WITH RESPECT TO
BAJABATI BSQ NO.2 & BAJABAT BSQ NO.6¢ IN PURSUANT TO THE
ORDER DATED 25.09.2025 PASSED IN O.A NO.180/2025 & ORDER DATED
08.10.2025 PASSED IN O.A NO.183/2025 OF THE HON’BLE NGT AND
SUBSEQUENT ORDER NO.15751, DATED 04.11.2025 OF THE COLLECTOR
& DISTRICT MAGISTRATE, JAJPUR.

In continuation to the Preliminary Field Inspection Report of the committce
submitted on 13.11.2025 with respect to Bajabati BSQ No.2 & Bajabati BSQ No.6 in
pursuant to the order dated 25.09.2025 passed in O.A No.180/2025 & order dated
08.10.2025 passed in O.A No.133/2025 of the Hon’ble NGT and subsequent order
No.15751, dated 04,11.2025 of the Collector & District Magistrate, Jajpur, the onward

information is hereby submitted.

The committee in its preliminary report submitted on 13.11.2025 had

recommended the following points;

1. The Committee shall apprise the Collector & District Magistrate, Jajpur to
communicate with Central Ground Water Board regarding ground water level in
that area and contamination of the same due to mining activity.

9 Communication is to be made by the Deputy Director of Mines, Jajpur Circle,
Jajpur with Odisha Space Application Centre (ORSAC) to ascertain over-
extraction of Black Stone, violation of safety zone, depth of excavation beyond 6
meters w.r.t to the approved Mining Plans of both the quarries. Further, ORSAC
shall be requested for calculation of distance factor from the nearby habitats/roads
cte. and crusher units from both the quarries as alleged in the Original
Application.

3. Water sample collected from accumulated water inside the quarry no 2 & 6 and

Borewel! adjacent to Bajabati Quarry no 2 shall be sent for analysis.

A.  As per the recommendation of the committee in the Preliminary Field
Inspection Report dated 13.11 2025, communication was made to the Centra! Ground
Water Board (CGWB), South Eastern Region, Bhubaneswar by the Collector & D.M,
Jajpur vide Letter No.18439, dated 19.12.2025, to check the ground water level of the
said quarry area and contamination of the same. In compliance to the above, the
CGWB has submitted its report vide Letter No.5-22/SER/CGWA/2025-26-21, dated

Page 1 of5




07.01.2026. wherein it has clarified that the water level in the CGWB monitoring
stations nearest (o the said quarry varies from 2.40 meter below ground level (mbgl} to
0.91 mbgl. The chemical parameters in the ground water samples collected from these
monitoring stations are within the permissible limit in the ground water samples of the
nearhy area of he said gquarry. Copy of the CGW Board report is enclosed for kind

reference.

B. Further, communication was made with the Chief Executive, ORSAC, Odisha
by the Deputy Director of Mines, Jajpur Circle, Jajpur, to conduct survey of Bajabati
BSQ -2 and BSQ - 6 vide Letter No.6961 & 6965, dated 17.11.2025 respectively on
the following points, |

a) Excess mining beyond the permissible quantity, if any.

b) Mining beyond the lease area, if any,

¢} Depth of excavation beyond 6 meters, if any.

d) Violation of safety zone, if any.

e) Distance of the quarry from the Kanpur-Bajabati RD Road, Bajabati Village

Road, Kanpur-Garhamadhupur Road, IDCO Road, Snake Bridge, nearby

school, habitation, crusher units etc.

Accordingly, the ORSAC, Odisha in its Letter No.114 & 115, dated 09.01.2026
has submitted the vetted survey report along with Distance Factor Map w.r.t Bajabati
BSQ No.2 & Bajabati BSQ No.6 respectively. The report is as follows:

Bajabati BSO No.2 :

1. Yes, excess mining beyond the permissible quantity is reported.
The ORSAC report reveals that excess mining 0f‘6884.1d9 Cu m (Approximately)
has been done during the period from 31.03.2022 (date of approval of Mining
Pian) to 26.12.2025 (date of drone survey)

2. Yes, violation of safety zone is reported.

3. Deptih of excavation:

It may be concluded from the report of the ORSAC that extraction has not
gone beyond 6 meter w.rt the approved Mining Plan of dated 31.03.2022.

Page 2 of 5
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However, it reveals that Bajabati BSQ No.2 has 17 meter surface height but it has

gone up to -18 meter.

4. Distance Map provided by the ORSAC:

The distance map provided by the ORSAC, Odisha indicates Bajabati BSQ
No.2 is beyond 200 meters from the nearby struclures, habitation, school & roads,
except IDCO Road which is at a distance of 138 meters from the said quarty.

Three crusher units are within 100 meters from the said quarry.
5. No mining activity beyond the lease area is reported.

Bajabati BSQ No.6 :

1. Yes, excess mining beyond the permissible quantity is reported.

The ORSAC report reveals that excess mining of 6395.728 Cum (Approximately)
has been done during the period from 31.03.2022 (date of approval of Mining
Plan) to 26.12.2025 (date of drone survey). '

2. Yes, violation of safety zone is reported.

3. Depth of excavation:

It may be concluded from the report of the ORSAC that extraction has not
gone beyond 6-meter w.rt the approved Mining Plan of dated 31.03.2022.
However, it reveals that Bajabati BSQ No.6 has 17 meter surface height but it has
gone up to -5 meter.
4. Distance Map provided by the ORSAC:

The distance map provided by the ORSAC, Odisha indicates Bajabati BSQ
No.6 is beyond 200 meters from the nearby struciures, habitation, school & roads,
except Bajabati Viliage Road which is at a distance of 105 meters from the said

quarry. Three crusher units are within 100 meters from the said quarry.
5. No mining activity beyond ihe lease area is reported.

Copies of the vetted survey report along with the Distance Map provided by the
ORSAC, Odisha w.r.t Bajabati BSQ No.2 & Bajabati BSQ No.6 is enclosed

herewith for kind reference.

page3of5




C. Further it is submitted that, to ascertain the quality of the water samples
collected from Quarry pit of Bajabati BSQ No.02 and Bajabati BSQ No.6 and ground
water samples was taken from borewell near Bajabati BSQ No.2, the Regional
Officer, OSPCB, Kalinganagar vide I.etter No.3421, dated 13.11.2025 intimated the
OSD-cum-Chief Invironmental Scientist (1), Central [Laboratory, State Pollution
Control Board, Odisha for analysis,

The water analysis report reveals that: the Pl of the water is slightly higher in
quarry pit of Bajabati BSQ No.2 i.c. 8.6 and all other parameters for surface water and
heavy metal parameters are within the Board’s permissible standard. Water sample
taken from borewell water revealed that turbidity is higher than the permissible limit
i.e. 11 NTU and all other parameters for ground water and heavy metals parameters
are well within the Board’s permissible standards.

Copies of the letters and communication made w.r.t analysis of water

samples coliected from the quarry area along with the analysis report is enclosed

herewith for your kind reference,

ACTION TAKEN ON THE ORSAC REPORTS.

On receipt of the vetted survey report from the ORSAC, Odisha, the following

steps were taken so far;

I. With regard to extraction beyond the permissible limit & violation of safety zone in
both the quarries, show-cause notices have been issued to the concerned lessee by
the Mining Officer, Jajpur vide Letter No.248, dated 12.01.2026 for Bajabati BSQ
No.2 and Letter No,254, dated 12.01.2026 for Bajabati BSQ No.6 as to why
necessary action as deem proper under OMMC Rules, 2016 & Amendments thereof
shall not be taken against them including imposition of penalty, with a direction to
submit the reply within seven days.

The copies of the show-cause notices are enclosed herewith for kind

reference.

2, With regard to distance of IDCO Road and Bajabati Village Road which are
situated at a distance of 138 m & 105 m from Bajabati BSQ No.2 & Bajabati BSQ

No.6 respectively, the Tahasildar, Dharmasala has been requested by the Mining
Page 4 of §
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Officer, Jajpur vide Letter No.260, dated 12.01.2026 & Letter No.266, dated
12.01.2026 respectively to submit his views on the same.
The copies of the Letter No.260, dated 12.01.2026 & Letter No.266,

dated 12.01.2026 ave enclosed herewith for kind reference.

+ Further, the Member Scerctary, SEIAA, Odisha has been intimated by the Mining
Officer. Jajpur vide Letter No.275. dated 12.01.2026 & letter No.280. dated
12.01.2026 regarding excess mining beyond the permissible limit and violation of
safety zone w.rt Bajabati BSQ No.2 & Bajabati BSQ No.6 respectively, for
information and necessary action.

The copies of the Letter No.275, dated 12.01.2026 & Letter No.280,

dated 12.01.2026 are enclosed herewith for kind reference.

|
2 N ; ”E)\Da ~
LR >J'f(\.\\\" VW %,\%

5 R.0, Kalinganagar, Environmental Tahasildar,
Jajpur Circle SPCB, Odisha Scientist, Dharmasala
: SEIAA, Odisha

Page 5 of 5




YITd TP
Government of India
e W HaETe, Ministry of Jal Shakti
e e, 7 fmr o T wvasr s
Department of Water Resources, River Development & Ganga Rejuvenation
ddly oTel @1, gfém q‘?ﬁ &4, Central Ground Water Board, South Eastern Region
Aoret HeH, WS e, @R, eifEen, YR -751030
Bhujal Bhawan, Khandagirl Square, Bhubaneswar, Odisha. India 751030

No.5-22/ SERIGGWAJ'2025-26-(;?/ Date: 07.01.2026

To

Collector & District Magistrate
Jajpur, Qdisha

Subject: O.A. No. 180/2025/EZ and 183/2025/EZ filed Urbashi Jena Vrs State and
others before the Hon'ble NGT,EZ Kolkata-reg.

Ref: Your letter No. I11-J-0-112/2025/18439, dated 19.12,2025

Sir,
With reference to the letter and subject cited above, it is to inform that CGWB, SER
Bhubaneswar is regularly monitoring the water level as well as water quality at set locations

in the State of Odisha. The data of the CGWE monitoring stations nearest to Bajabati quarry
No.2 & 6 are enclosed herewith for your kind information.

Further it is to inform that as per the data of CGWB, the water level in the CGWB monitoring
stations nearest to the said quarry varies from 2.40 meter below ground level (mbgl) to 6.91
mbgl. The chemical parameters in the ground water samples collected from these

monitoring stations are within the permissible limit in the ground water samples of the
nearby area of the said quarry.

P

(Dr B K SAHOO)
Regional Director

Phone No. 0674-2350342

Fax No. 0674-2350332
£ | E-mall rdser-cgwb@nic.in

TS / Website: cgwh.gov.in

STt &Y Sffa & 1 =% &= | Water is precious. Save it,
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Chemical Quality of Groundwater around Bajabatl Village

Pl Jamjhari Jhargadia Madhupurgarh
2079194 | 86.07944 | 20.73389 | 86.09944 | 20.78417 | 86.09583
pH at 26°C 7.43 8.18 7.65
EC pS/cm at 25°C 330.00 630.00 370.00
co3 0.00 0.00 0.00
HCO3 61.00 146.00 61.00
cl 74.00 117.00 92.00
504 8.00 14.00 4.00
NO3 1.00 7.00 2.00
F 0.28 0.31 0.11
TH 125.00 160.00 120.00
Ca 40.00 24.00 34.00
Mg 6.00 24,00 9.00
Na 17.00 73.00 30.00
K 1.00 1.00 1.00
TDS 177.00 332.00 202.00
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ODISHA SPACE APPLICATIONS CENTRE (ORSAC)

Department of Science & Technology, Govt of Odisha

ORSAC/PR/1318/2025/ || Y Dl.-q[ot/'mzé.

To,

The Deputy Director of Mines (1/C)
Jajpur Circle, Jajpur

Sub: submission of depth of excavation and violation of safety zone and distance factors w.r.t
Bajabati BSQ No.2.

Ref: (1) Your Letter No. 6961, Dated -17.11.2025 for Bajabati BSQ No.2.
(2) Letter No.1080 dated on 10.04.2025 of the Director of Minor Minerals, Odisha.

Sir,
With reference to the subject and your letter cited above, you have requested to check
for the depth of excavation beyond 6 meters, and drone surveyed on 26.12.2025 w.r.t.
Bajabati BSQ-2 in village Bajabati under Dharmasala Tahasil of JAIPUR District, Odisha,
were examined considering the “regarding clarification on area and depth to be
considered for volume consideration for minor minerals for drone survey” issued by
the Directorate of Minor Minerals, vide Letter No.1080 Dated 10.04.2025. it is
stated that, for stone, depth to be considered six metres from the undisturbed
lowest contour line (Lowest RL) of the lease area or extrapolated minimum
contour line of the lease area. Considering the above criteria, it is observed that
Bajabati BSQ-2 have 17meter surface height but it goes up to -18 mtr.

Bajabati BSQ-2:

1. Yes excess mining beyond the permissible quantity

2. No mining activity beyond the lease area.

3. Depth of Excavation:

In approved mining plan on 31.03.2022, the lowest surface height not

demarcated due to most of the area water covered in the year 2022. By

comparing ortho image of the year 2023 and 2024, the lowest undisturbed

surface height is -10 meter and excavation has been done up to a depth of

-16 metres in development area from the drone survey report conducted

on 26.12.2025, which implies excavation has not gone beyond 6 metres from
the lowest undisturbed contour line (Lowest RL) of the lease area.
4. Yes Violation of safety zone.

5. Distance map provided by ORSAC CA,_NL.- &
SCIENTIST “D”
(Anil Kumar Kanungo)

Plot No. 45/48(P), Jayadev Vihar, Near Gopabandhu Academy of Administration, Unit-16, Bhubaneswar - 751023, Odisha, India
EPABX: 0674 - 2303625, C.E (D) 0674-2913625, Email: orsac.od@nic.in / orsac@odisha.gov.in / orsac2012@gmail.com, Websile : hitps:/forsac.od|sha.gov.in
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VOLUME ASSESSMENT REPOT
OF BAJABATI BLACK STONE QUARRY -2

OVER AN AREA OF 5 ACRES OR 2.023HA. IN VILLAGE BAJABATI
UNDER DHARMASALA TAHASIL OF JAIPUR DISTRICT, ODISHA

Office Order NO. 6967/MM Jajpur, Dt.17.11.2025
(Date of Drone Survey: 26/12/2025)
(Use of UAV/Drone, DGPS Survey Techniques adopted)

ODISHA SPACE APPLICATIONS CENTRE (ORSAC)

(Department of Science & Technology, Government of Odisha)
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Introduction:
Bajabati BSQ -2 over an area of 5.00Acres/ 2.023 Hect. is located in village Bajabati under
Dharmasala Tahasil of Jajpur district in Odisha. The mining plan was approved on
31.03.2022.
The Hon'ble NGT has directed to conduct a fresh enquire to ascertain over extraction of
BAJABATI BSQ -2. To determine the actual extraction volume of road metal. So, The DDM
JAJPUR, Jéjpur District issued a letter to ORASC vide his letter No. 6967/MM, Jajpur on
dated 17.11.2025 to submit the assessment report with respect to the BAJABATL BSQ -2.
In compliance with this directive, the lease area was surveyed using Drone and DGPS. This
report has been prepared by considering the previous Geological Section of the approved
mining plan, and the recent Drone Survey Ortho Image (Dated-26.11.2025) in respect of
Bajabati Black Stone Quarry -2.
This report has been prepared based on the Standard Operating Procedure (SOP) issued by
the Director, Minor Minerals, Department of Steel & Mines, Government of Odisha, vide
Letter No. DOMM-DMM-MISC-0112-2024/1080, dated 10.04.2025
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DATA & METHODOLOGY:

Drone mapping, also known as aerial mapping or photogrammetry, is a method of creating

accurate maps, models, and surveys using unmanned aerial vehicles (UAVs) equipped with

cameras or sensors. The process involves several key steps:

n Mission Planning: After demarcation of GCP in the ground using RTK method,
Determine the area to be mapped and drone flew over the lease area with 100 meters
buffer for zone safe side. plan the flight mission, taking into account factors such as
weather conditions, airspace restrictions, and flight parameters.

i. Equipment Sewsp: Prepare the drone and its payload, ensuiing the camera or sensor is
properly calibrated and functioning correctly. Set up ground control points (GCPs}) if high-
precision mapping isrequired.

ii. Flight Execution; The drone flies in a systematic pattern, capturing overlapping images
with around 75% overlap both side and forward of the area of interest. The flight pattern
can be predefined using automated flight planning software to ensure comprehensive

coverage.

Dala Processing & Analysis- Using Agisoft Metashape application data processed
with referenced tothe GCPand generated True ortho, DTM, DSM & Point Clouds.
DGPS Survey:

a) Ground Control Point:

Ground Cantrol Points (GCPs) were established to ensure precise horizontal and vertical
positioning for accurate geospatial mapping. These GCPs were strategically placed and

linked to a reference network to enhance the accuracy of drone imagery processing,

2{vPage
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The list of GCPs is given below:

GCP used lor Image Processing:

Point_Id Easting Northing Elevation
DARPAN 407660.1 2287631 32.642
p-01 407346.7 2296720 8.782
p-02 407262.8 2296734 -4,616
p-03 407346.6 2296608 25.192
p-04 406977.1 2296736 20.445
p-05 407010.3 2296910 18.593
p-06 407399 2296772 17.29
p-07 407108.3 2296791 -9.345

™ = -

; "-.'\_ GROUND CONTROL PO!NT MAP OF BAJABATI BLACK STONE QUARY- 2 UNDER‘
: DHARMASALA TAHASIL OF JAJPUR DISTRICT.

Legend
Dw.h;r:‘ ity
® oo

| BAJABATIZA& 6.1
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3. MAPS OF BAJABATI BLACK STONE QUARRY -2

| ORTHO MAP OF BAJABATI BLACK STONE QUARY-2 UNDER [RS8
DHARMASALA TAHASIL OF JAJPUR DISTRICT. e

LT il
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DTM MAP OF BAJABATI BLACK STONE QUARY-2 UNDER ‘ i
DHARMASALA TAHASIL OF JAJPUR DISTRICT. +

£ High : 31.6056

L Low * -20.411
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| | CONTOUR MAP OF BAJABATI BLACK STONEQUARY-
A DHARMASALA TAHASIL O

2 UNDER “;'\‘,i. F
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4. SURFACE PLAN OF BAJABATI BSQ -2 APPROVED ON 31.03.2022
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7. Method of calculation

Volume estimation of black stone was carried out using heights from the approved
mining plan and undisturbed heights comparing Ortho image available at ORASC of
the year 2023 and 2024 and drone data (DTM) surveyed on 26.12.2025 by
considering only development area and avoid water area using CUT — FiL.L method
in Global Mapper Soltware.

Height used on boundary for volume Estimation:

SLNO X Y Elevation
1 407128.6 | 2296777 -10
2 407123.3 | 2296781 -10
3 407122.8 | 2296785 -9
4 407123.6 | 2296787 -9
5 407125.5 | 2296788 -9
6 407130.5 | 2296788 -9
7 407142.7 | 2296786 | -6.4346
8 407152.9 | 2296786 -4
9 407160.9 | 2296789 -4
10 407164.1 § 2296792 -3
11 407169.8 | 2296801 -3
12 407170.8 | 2296804 -1
i3 407177.3 | 2296817 0
14 407181.3 | 2296823 1
15 407185.1 | 2296826 2
16 407189.5 | 2296828 3
17 407195.4 | 2296826 4
18 407198.3 | 2296821 5
19 407200.5 | 2296808 8
20 407204.3 | 2296791 10
21 407208.3 | 2296784 10
22 407208 | 2296783 10
23 |407201.1 | 2296764 | 10
24 407201.7 | 2296763 11
25 A407208.5 | 2296751 10
26 407209.4 | 2296749 12
27 407202.5 { 2296725 12
28 407199.7 | 2296721 15
79 407192.5 | 2296719 14
30 407184 | 2296720 14
31 407174.2 | 2296721 12
32 407173 | 2286727 11
33 407144.1 | 2296731 11




34 407142 | 2296731 10
35 407132.5 | 2296735 10
36 407137.3 | 2296748 -7
37 40713%9.4 | 2296753 -10
38 407142.1 | 2296762 -10
39 407144.5 | 2296766 -10
40 407144.5 | 2296769 -10
41 4071353 | 2296774 -11
42 407128.6 | 2296777 -11
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SCREENSHOT OF FILL VOLUME BAJABATI BSQ- 2

S o 2, BT FESEE DI AN e CLBRG | st

Bl R

Dm

m

Meavusement afel

Iy Fest
Enlected Fasture Irltemgen
1Feshre Tioe: To1a,_voLumE NEFMVOLLME CUT_MOLUME

Urdrvwn dian lyge FI0N D
|

REA CUFAREAX  RLL TALAREA AL AFEADL (EM
DI tqim TN AT cube etenr DU e DOOM wgie

ries Pt ELSIU M) caew matery S V2 cdee water )

TS 1 e

10%m

€

" TatolVehima 62220 426 cubsz metons. T Erchossd Aas 000881 521 Foki LanghPermatss MEEEm
cadm

Exgot o £5Y Fia. Coay i Chghidud AdfFesag Axbares

e
I T T T 1
Ve Hm fom a 1K




28edl6 ;

LI SRR prRoqi ) o) SN ANpEE]

35 1§ RPN KPL Wb (LU0 0 ST PR FPL SR 200 EESLENT SFPARPL
= = = 3

CALHGUOND  MIBIZZI0ND eAL PO EEIRI ITT WibIIRRO00E SMIGIS0000E NRRASTISNESY IANIGT ERE KL 1RAu T LERT ¥ Rarg Uiyl
NI VA I QIO E] EvIIRD VAW inD INMEA 10D INMTOATLIN INATCATITICL 3] amgagr

l
I
AL SR PRI

LOv D BT 3

@) | - usnan s &

BwE 6 e

! TR T e ¥ o N - wpesmi W o ST VIS4 E ( £ FH 7% 230




473 3%‘9/

Conclusion

o As per the Mining plan, it was observed that the 90% recoverable stone and

10% waste within the lease area.
e The total volume of material extracted (wastage + stone) is 67370.463 cubic meters.

« The total volume of extractable black stone is (67370.463+221.88), 67592.343 - 6759.234
is 60833.109 Cubic Meters.

cubic meters.
o The volume of permissible black stone extracted from 31.03.2022 to
26.12.2025 (Date of drone survey) i.e 3 years 9 month is 53949 cubic

meters.

» Total excess volume extracted in these periods 60833.109 - 53949
=6884.109 cubic meters (Approximately.)

-
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ODISHA SPACE APPLICATIONS CENTRE (ORSAC) -

Department of Science & Technology, Govt of Odisha

ORSAC/PR/1318/2025/ |]5  Dt- qfoz/zazé.

To.

The Deputy Director of Mines (I/C)
Jajpur Circle, Jajpur

Sub: submission of depth of excavation and violation of safety zone and distance factors w.r.t
Bajabati BSQ,No. 6.

Ref: (1) Your Letter No. 6965, Dated 17.11.2025 Bajabati BSQ No. 6.
(2) Letter No.1080 dated on 10.04.2025 of the Director of Minor Minerals, Odisha.
Sir,
With reference to the subject and your letter cited above, you have requested to check
for the depth of excavation beyond 6 meters, and drone surveyed on 26.12.2025 w.r.t.
Bajabati BSQ-6 in village Bajabati under Dharmasala Tahasil of JAJPUR District, Odisha,
were examined considering the “regarding clarification on area and depth to be
considered for volume consideration for minor minerals for drone survey” issued by
the Directorate of Minor Minerals, vide Letter No.1080 Dated 10.04.2025. it is
stated that, for stone, depth to be considered six metres from the undisturbed
lowest contour line (Lowest RL) of the lease area or extrapolated minimum
contour line of the lease area. Considering the above criteria, it is observed that
Bajabati BSQ- 6 have 17meter surface height but it goes up to -5 mtr.
Bajabati BSQ-6:
1. Yes excess mining beyond the permissible quantity
2. No mining activity beyond the lease area.
3. Depth of Excavation:
In approved mining plan on 31.03.2022, the lowest surface height not
demarcated due to most of the area water covered in the year 2022. By
comparing ortho image of the year 2023 and 2024, the lowest undisturbed
surface height is 3 meter and excavation has been done up to a depth of -3
metres from the drone survey report conducted on 26.12.2025, which
implies excavation has not gone beyond 6 metres from the lowest
undisturbed contour line (Lowest RL) of the lease area.
4. Yes Violation of safety zone.
5. Distance map provided by ORSAC
Cononge

SCIENTIST “D”
(Anil Kumar Kanungo)

Plot No. 45/48(P), Jayadev Vihar, Near Gopabandhu Academy of Administration, Unit-16, Bhubaneswar - 751023, Odisha, India
EPABX: 0674 - 2303625, C.E (D) 0674-2913625, Email: orsac.od@nic.in / arsac@odisha.gov.in / orsac2012@gmail.com, Website : htips://orsac.odisha.gov.in
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VOLUME ASSESSMENT REPOT
OF BAJABATI BLACK STONE QUARRY -6

OVER AN AREA OF 5 ACRES OR 2.023HA. IN VILLAGE BAJABATI
UNDER DHARMASALA TAHASIL OF JAJPUR DISTRICT, ODISHA

Office Order NO. 6965/MM Jajpur, Dt.17.11.2025
(Date of Drone Survey: 26/12/2025)
(Use of UAV/Drone, DGPS Survey Techniques adopted)

ODISHA SPACE APPLICATIONS CENTRE (ORSAC)

(Department of Science & Technology, Government of Odisha)
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Introduction:

Bajabati BSQ - 6 over an area of 5.00Acres/ 2,023 Hect. is located in village Bajabati under
Dharmasala Tahasil of Jajpur district in Odisha. The mining plan was approved on
31.03.2022.

The Hon'ble NGT has directed to conduct a fresh enquire to ascertain over extraction of
BAJABATI BSQ - 6. To determine the actual extraction volume of road metal. So, The DDM
JAJPUR, Jajpur District Issued a letter to ORASC vide his letter No, 6967/MM, Jajpur on
dated 17.11.2025 to submit the assessment report with respect to the BAJABATI BSQ -6.

In compliance with this directive, the lease area was surveyed using Drone and DGPS. This
report has been prepared by considering the previous Geological Section of the approved
mining plan, and the recent Drone Survey Ortho Image (Dated-26.11.2025) in respect of
Bajabati Black Stone Quarry -6.
This report has been prepared based on the Standard Operating Procedure (SOP) issued by
the Director, Minor Minerals, Department of Steel & Mines, Government of Odisha, vide
Letter No. DOMM-DMM-MISC-0112-2024/1080, dated 10.04.2025

1|Page
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2. DATA & METHODROLOGY:

Drone mapping, also known as aerial mapping or photogrammetry, is a method of creating
accurate maps, models, and surveys using unmanned aerial vehicles (UAVs) equipped with
cameras of sensors. The process involves several key steps:

1 Mission Planning: After demarcation of GCP in the ground wusing RTK method,
Determine the area to be mapped and drone flew over the lease area with 100 meters
buffer for zone safe side. plan the flight mission, taking into account factors such as
weather conditions, airspace restrictions, and flight parameters.

i. Equipment Setup: Prepare the drone and its payload, ensuring the camera or sensor is
properly calibrated and functioning correctly. Set up ground controt points (GCPs) if high-
precision mapping isrequired.

ii. Flight Execution: The drone flies in a systematic pattern, capturing overlapping images
with around 75% overlap both side and forward of the area of interest. The flight pattern
can be predefined using automated flight planning software to ensure comprehensive

coverage.
Data Processing & Analysis- Using Agisoft Metashape application data processed
with referenced to the GCPand generated True ortho, DTM, DSM & Point Clouds.
DGPS Survey:
a) Ground Comrol Point:

Ground Control Points (GCPs) were established to ensure precise horizontal and vertical
positioning for accurate geospatial mapping. These GCPs were strategically placed and

linked to a reference network to enhance the accuracy of drone imagery processing,
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The list of GCPs is given below:

GCP used for Image Processing:

Point_ID Easting Northing Elevation
DARPAN 407660.1 2287631 32.642
p-01 407346.7 2296720 8.782
p-02 407262.8 2296734 -4.616
~ p-03 407346.6 | 2296608 | 25192
p-04 406977.1 2296736 20,445
p-05 407010.3 2296910 18.593
p-06 407399 2296772 17.29
p-07 407108.3 2296791 -9.345

' | GROUND CONTROL POINT MAP OF BAJABATI BLACK STONE QUARY- 6 UNDER| ’ T
. DHARMASALA TAHASIL OF JAJPUR DISTRICT. . ——‘L

=
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MAPS OF BAJABATI BLACK STONE QUARRY —6

- A

ORTHO MAP OF BAJABATI BLACK STONE QUARY-6 UNDER
DHARMASALA TAHASIL OF JAJPUR DISTRICT.
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4. SURFACE PLAN OF BAJABATI BSQ -6 APPROVED ON 31.03.2022
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7. Method of catculation

Volume estimation of black stone was carried out using heights from the approved
modified mining plan and undisturbed heights comparing Ortho image available at
ORASC of the year 2023 and 2024 and drone data (DTM) surveyed on 26.12.2025

by considering only excavation area and avoid water area using CUT — FILL method

in Global Mapper Software.
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Height used on boundary for volume Estimation:

SL.NO, | X Y Elevation
11407227.9 | 2296783 i2
2 | 407230.7 | 2296788 i2
31407229.9 | 2296792 13
4 1 407230.3 | 2296794 14

______________ 5| 407232.2 | 2296797 14
6 | 407235.8 | 2296798 14
7 | 407246.2 | 2296797 16
8 407265 | 2296799 16
9§ 4072935 | 2296794 16
10 | 407299.7 | 2296789 17
11| 407304.4 | 2296782 17
12 | 407309.8 | 2296773 15
13 | 4073135 | 2296771 20
14 | 407331.9 | 2296758 17
15 | 407345.7 | 2296748 19
16 | 407350.7 | 2296743 19
17 | 4073612 | 2296731 20
18 | 407363.1 | 2296726 20
19 | 407361.6 | 2296715 20
20 | 407361.4 | 2296701 20
21} 407357.3 | 2296683 20
22 1 407356.1 | 2296681 20
23§ 4073493 | 2296672 20
24 1 407348 | 2296667 20
25 | 407340.6 | 2296656 20
26 | 407330.6 | 2296651 20
27 1 407316.9 | 2296646 14
28 407309 | 2296644 15
29 | 407308.4 | 2296650 14
30 | 407305.2 | 2296653 14
31 | 4072891 | 2296660 15
32 | 407269.1 | 2296673 15
33 | 407254.4 | 2296676 13




34 | 4072453 | 2296679 13
35 | 407238.5 | 2296682 14
36 | 407235 | 2296685 14
37 | 407233.9 | 2296694 15
38 | 407211.7 | 2296703 15
39 | 407207.9 | 2296705 15
40 | 407206.2 | 2296708 13
41 | 407205.6 | 2296711 13
42 | 407206.1 | 2296714 13
43 | 407207.1 | 2296718 13
44 | 407208.8 | 2296720 13
45 | 4072113 | 2296719 13
46 | 407247.1 | 2296708 12
47 | 407256.4 | 2296705 12
48 | 407267.3 | 2296702 12
49 | 407269.6 | 2296700 12
50 | 407292.3 | 2296690 12
51 | 407306.3 | 2296690 12
52 | 407312.3 | 2296692 12
53 | 407319.6 | 2296701 12
54 | 407324.7 | 2296718 12
55 | 407325.3 | 2296730 12
56 | 407322.6 | 2296738 12
57 | 407315.1 | 2296741 12
58 | 407296 | 2296743 13
59 | 407286.5 | 2296749 12
60 | 407277.9 | 2296762 12
61 | 407260.1 | 2296768 12
62 | 407237.6 | 2296773 i1
63 | 407223.1 | 2296775 11
64 | 407225 | 2296780 12
65 | 407227.9 | 2296783 12
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SCREEN SHOT OF FILL VOLUME OF BAJABATI BSQ - 6.
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Conclusion

» As per the Mining plan, it was observed that the 80% recoverable stone and

20% waste within the lease area.
o The total volume of material extracted (wastage -+ stone) is 100661.16 cubic meters.

s The total volume of extractable black stone is (100661.16 - 20132.232) is 80528.928
cubic meters.

e The volume of permissible black stone extracted from 31.03.2022 to
26.12.2025 (Date of drone survey) i.e. 3 years 9 month is 74,133.2 cubic

meter.

e Total excess volume extracted in these periods 80528.928 — 74133.2 =
6395.728 cubic meters (Approximately.)
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By e-mail
GOVERNMENT OF ODISHA
STEEL & MINES DEPARTMENT
DIRECTORATE OF MINOR MINERALS

kK

File No.DOMM-DMM-MISC-0112-2024 | p 4D Date : ’VM/NJJE

From
Sri Turam Balei Munda,
Deputy Director (Tech-Geology)
To
The Chief Executive, ORSAC
EDALL Systems & Services Pvt. Ltd.
M/S TKS Consultancy Services
M/S Geoid Resources Pvt. Ltd.
M/S Invent Grid India Pvt. Ltd.
M/S Geo Consultants Pvt. Ltd.
M/S Neno Technical Services
M/S Areal Constructions & Geo-India Services
M/S My World Consultancy Services Pvt. Lid.
M/S Zeotek Mining Solutions Pvt. Ltd.
M/S Marvel Geospatial Solutions Pvt. Ltd.

Sub: SOP regarding clarification on area & depth to be considered for volume computation of
Minor Mineral for Drone Survey.
Madam/Sir,
In inviting a reference to the subject, | am directed to enclose herewith the approved SOP
for clarification on area & depth to be considered for volume computation of Minor Mineral for
Drone Survey for your kind information and necessary action.

Encl : As above

Memao No. /pf?/ Date f@/ﬁjlf/ﬁ-ﬁ%r

Copy forwarded to All MOs/All DDMs for information and necessary action.

Deputy Direct

e
pay

DOMM-DMM-MISC-0112-2025/01/2025



SOP FOR VOLUME CALCULATION OF LEASED AREA WHERE DRONE
SURVEY ﬂ&i CONDUCTED 58
A)_Consideration of area
1) The lease area to be considered as mentioned in the case record, i.e. area mentioned
in work order. If any mismatching regarding area arise in the work order and DGPS
map, the concerned agency may consult with Mining Officer.

2) For both sand and stone, volume of entire lease area to be calculated without
considering safety zone and recovery factor.

B)_Consideration of depth

1) For sand, depth to be considered 3m from the undisturbed lowest contour line (lowest
RL) of the lease area or extrapolated minimum contour line of the lease area.

2) For stone, depth to be considered 6m from the undisturbed lowest contour line
(lowest RL) of the lease arca or extrapolated minimum contour linc of the lease area.

3) Fill volume will be calculated actual material excavated from the lease area as on
date of drone sutvey.

C) Methodology for volume calculation

1) The volume is to be calculated in cross sectional area method with 2m interval or less
cross sectional lines and area of influence of respective cross section to be considered
for calculation of volume.

Or

Using any relevant software (Global Mapper / AGISOFT / Virtual Surveyor/Pix4D etc)
to calculate the volume directly.

2) Spot elevation at 1m Interval to be provided within the lease area and inside buffer
area,

Director of Mi in;arafs. GoO

\Q\\«\V’
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ODISHA

- E mail: rospeh kalinganagar@ospcboard.org

[

\{.\?\i Website: www.ospcbogrd.org
a4 Tel: 0672-6296155

REGIONAL OFFICE, KALINGANAGAR
STATE POLLUTION CONTROL BOARD, ODISHA

[Depariment of Forest, Environment and Climate Change, Government of Odisha]
At- Dhabolagiri, Near OMC Office, J.K Road, Po: Ferro Chrome Plant, Jajpur
Dist- Jajpur-755020, Odisha, India

No. _364Y / L_eqwk/ ts+ Dale 04 - 13- AL XS
By Regd. Post/E-Mail

To,

The Collector & District Magisiraie
Jajpur District, Odisha

sub: Analysis Report of Quarry Pit Water Of M/S. Bajabati Stone Quarry No. 02 &
M/S. Bajabatii Stone Quarry No. 06 & Ground Water Near Quarry of Bajabati,
Tehsii: Dharamsala, Jajpur, Odisha -reg.

Ref: Test Reporis of surface water & bore well water samples collected from
Quarry pit of M/s Bajabati BSQ 02 & 06 vide Central laboratory letter no. 21032
Did. 27.11.2025. '

Sir,

In inviting a reference fo the above cited subject, In Pursuant to The

Order Dated 25.09.2025 Passed in O.A No.180/2025 & Order Dated 08.10.2025
Passed In O.A No.183/2025 of The Hon'ble National Green Tribunal and
subsequent Order No.15751, Dated 04.11.2025 of The Collector & District
Magistrate, Jajpur, water samples were taken from Quarry Pit of M/S. Bajabati
Stone Quarry No. 02, Quarry Pit of M/S. Bajabali Stone Quarry No. 06 and
ground water sample was taken from borewell near quarry of M/S. Bajabati
BSQ No. 02. The water samples has been sent to central laboratory to
ascertain the quaiity of water. From the test report it's revealed that the pH is
slightly higher in quarry pit of M/S. Bajabati Stone Quary No. 02 i.e., 8.6 and
all other parameters for surface water and heavy metal parameters are
within the Board's permissible standards (Copy of the Test report is enclosed).
Water sample taken from borewell water reveaied that turbidity is higher than

the permissible limitie., 1 1 NTU and all other parameters for ground water and
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heavy metal parameters are well within the Board's permissible standards

(Copy of the Test report is enclosed).
This is for your kind information & necessary action.

Yours faithfully,

Enclosed: As Above .
Vg ; <\\r\)\‘\f‘f
REGIONAL OFFICER

Memo no.__ S6MY /Dtd. DG~ 3-8
Copy forwarded The Tahasildar, Dharmasala, Jajpur for information and
necessary action.

MY
W &%u\w
REGIONAL OFFICER

Memo no.__ 3646 /Did. 06— 13- 2048
Copy forwarded The Deputy Director of Mines (Minor Mineral), Jajpur Circle,
Jajpur for information and necessary action.

¥\
I e
REGIONAL OFFICER



%

- FAX : 2362822/2560955
TEL : 2364033/2563294
EPABX 2561909/2562847

60135 A

=
STATE POLLUTION CONTRbL B

[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHAI@G@ GKRVERNMENT OF DISHA]
Paribesh Bhawan, A/118, Nilakanthanagar, Ur\H Wi,

..................

Bhubaneswar - 751 012 L {

(CENTRAL LABORATORY) Ly
No. 91052 /  VI-SC (LEMMisc- 38/2026-26  Dt. 2% 3028
I ¥

Y L
A 2P0
To N (V)
o -~ V\@
The Regional Officer ' ¥ ‘ V')/ A
State Pollution Control Board, Qdisha, q}\\\

Kalinga Nagar

Sub:  Test Reports of surface water & bore well water samples collected from Quarry pit of
M/s Bajabati BSQ 02 & 06 - reg.

Ref: Your letter No. 3421/ (Lab.- 07 ) dt.13.11.2025

Sir,

With reference to the above cited letter, please find enclosed herewith the test reports of
surface water & bore well water samples submitted to the Central Laboratory on dt.13.11.2025 by
your office, collected from Quarry pit of M/s Bajabati BSQ 02 & 06, Kalinga Nagar.

Enci : (i) OSI727/11/2025 (For NABL Scope parameter)
(i} ©S/728/11/2026 {For NABL Non-scope parameter
(i) 0S/729/11/2025 {For NABL Scope parameter)
{iv) OSI730/11/2025 (For NABL Non-scope parameter

Yours faithfully,

W MQ\‘“{%‘\Q ré/

0OSD-cum- Chief Env. Scientist (Lab.)

of ¢

Central Laboratory address: Plot No.-B-59/2 & 39/3. Chandaka industrial Estate, Patia.
Bhubaneswar -751024 £-mail: gentrallab@usncboard.org




ORATORY

OSPCBICNLFOT18 &9
{‘14

cenTRéL Onf

% STATE POLLUTICON CONTROL BOARD, ODISHA
whlly Plot No. B-59/2 & 59/3, Chandaka Industrial Estate, Patia,
b | 4 Bhubaneswar - 751 024
E-mail: centrallabdpospchoard.org
TEST REPORT
Page bol' 2
1. ULRNo. : TC127402500001168F ‘
2{). ReportNo.: 0S/727/11/2025 2(i). AmendmeniNo: ...

3{i) Date 27.11.2025 3@ AmendmentDate ... ...
4 Sample Submitted By : Si Dushasan Malik, Field Attendant,
{Name and address)  Regional Office, SPC Board, Odisha, Kalinga Nagar
(On behalf of Regional Officer. Kalinga Nagar )
5. Reference Letter No. : 3421/{Lab-07) dt13.11.2025
6.  Date of sample receipt: 13.11.2025
7. Sample Cescription:
(1) Discipline : Chemical tasting {i1} Group : Water (iii) Sub Group : Surface water
(Biclogicat testing/ { Water/ Pollution and  Environment ) {Surface Water/ Ground Water/ Drinking
Chemical testing) Water/ Wastewater / Effluent )
8. Analysis Starting Date-Analysis Completion Date : 13.11.2025 - 25.11.2025
9. Hfuncerainty is desired by Customer : No
10.  Analysis Results
(Attach separale sheet if necessary)
SI ParametEr' Un“ Sfandal'dlsf .Re*gulatofy Tesl Surfaca water sampl.es co“ec‘ed from
No. Limits Method M/s Bajabati BSQ 06 & 02
{ Appiicable for S1. No. Others/ Nov -25/5W7 2103 | Others/ Nov -258W! 2194
Others/MNov -25/8W/ 2193
& Othars/Nov -25/ SW Sampie takenfom | Samplelakenkom
2194) quany pit of M/s Bajabati | quany pitof Ms Bajabati
BSQ-06 BSQ-02
Results
Ll
1. | pH 65.85 ;os?;}rﬂ APHA. 239 Edn. 85 8.6
. -
2 | vuridey (Furb), NTU - 2130 BAPHA. 2¥Lan. 45.0 210
3. | Total Dissolved ne dis
Sofids (TDS), mg/L 1500, max 25-40(..-\PHA23dl.d1,,20l7 248.0 232.0
4, | Total Hardness j BAGC. APHAL 23" Fidn,,
(TH), as CaCQ; mgil 017 X . 188.0 156.0
5. | Calcurn(asCa) mol j ggtg{.au. APHA . 3%Edn. 51.30 28 48
5. nesiurn {as Mg). 3500 -Mg-B, APHA. 239
x;i - o 203 14.58 14,58
7. | Total Akalinty as CaCO, 23208, APHA. 23 Edn., 3
(T Aka), /L - o1 164.0 188.0
8. | Amwmonical NirogenasN 2300-NH-B followed by
HAN), gl - ASO0-NHAC, APHA, 250 0.56 0.56
Tidhs. 2017
- ) k%L
9. 1 ehiorde 1) Mgl 800, max ;.;ft)gn B.APHA, 23*Edn. 16.0 8.0
7i x|
10. ) Nirate (2s NOs), M 50, max g EAA 1.732 1.686
> C
1. | suphate (505, mgh. 400, max s B APHA23 42.83 38.69
= AT
12. | Puodde F ) moL 16, max L. APHA. BT, 0.26 1.42
) 314 =
13- 1 jron (Fe). ol 50, max J500Fe~ B APHA 7R, 0574 0.540
= Tolerance fimit for intani surkace water sublect to poution (S : 2296 ~1982), for Class 'C’ (Drinking water source with corventional treatrmer.
followed by disinfection }
bl I f'h r
Juoli e SN L, ‘\ 4
Authorised Slg?gzory N. '“’\03\ r\.?)\\\ i
{Chemical Testing) Board ﬁ_\nalyst_
(Water/ Wastewater) {Sri Niranjan Mallick)

(Mrs. Smita Nayak)
{Assl. Env. Scientist)

{OSD-cum- Chief Env. Scientist)

(Cont.)
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OSPCBICNUFOT18

== STATE POLLUTION CONTROL BOARD, ODISHA
wihly Plot No. B-59/2 & 59/3, Chandaka Industrial Estate, Patia,
e Bhubaneswar - 751 024
E-mail: ¢enirallab ospeboard.org
TCA2TAD
TEST REPORT
Pagelof 2

1. ULRNo. : TC127402500001169F

2(). RepotNo.: OS/727 11172025
3() Date o 27112025

11. Dewviation from Test Method , ifany : No

2. AmendmentNo: ............... .
3y AmendmentDate: _...............

12. if Sampling Conducted by the Central Laboratory, Yes/ No - No
if Yes,
(a) Dete of Sampling . (b) Method Used:

{¢) Name of Sampler with Designation .

End of Test Report

Quids Nogali jos
Authorised Signatory
(Chemical Testing}

(Water/ Wastewater)
(Mrs. Smita Nayak)

(Asst Env. Scientist)

g st

Board Analyst
{Sri Niranjan Mallick)
{OSD-cum- Chief Env. Sclentist)

Note
{)  The resulz stated above refate only to the tems tested,

@ This repor shall not be reproduced i full o in part withou wiitten approval from the Incharge of the Central Laboratoyy.
(i}  The laboratory is not responsibie for the authentiaty of photocopied Test Reports.

(%) The Testtem will not be retained for more than 15 days fom e d

ate of issue of Test Repart except. in case as requined by appicable Regulation.

v}  Ogpinon. Interpretation, Conformance wifl be provided only on the customer request.

Head Office: State Pollution Control Hoard, Odisia. Paribesh Bh

ananl, A/L1S. Nilakanthanagur. Enit-VIT, Bhubaneswar - 751 012, FAX : 256282272560955

TEL : 2564033/2563294  EPARX | 23619002362847 , E-mail ; paribeshl @ ospeboard.org Websiie www ospeboard.org
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CENTRAL4AQ&ATO RY

GDISHA
Sy STATE POLLUTION CONTROL BOARD, ODISHA
A T4 Plot No. B-59/2 & 59/3, Chandaka Industrial Estate, Patia,
Bhubaneswar - 751 (24
E-mail: centrallab@ospeboard.org
TEST REPORT
Page 1 of 1
1. ULR No. Ve
2 (i). ReportNo. : OS/728/11/2025 2(i). AmendmentNo -
3() Dateofissue: 27.11.2025 3(ii). Amendment Date : ---
4 Sample Submitted By : Sri Dushasan Malik, Field Attendant |
(Name and address} Regional Office, SPC Board. Odisha, Kalinga Nagar,
(On behalf of Regional Officer, SPCB, Odisha. Kalinga Nagar)
5. Reference Letter No. ; 3421/{lLab.-07)  dt.13.11.2025
8. Date of sampie receipt : 13.11,2025
7. Sampte Description :
() Discipline :Chamical Testing {ii) Group : Water {Hi) Sub Group : Surface water
(Biological Testing, (Watar/ Pollution and Environment ) {Surface water/ Ground water/ Drinking water /
Chemical testing ) Wastewater / Effiuent )
8.  Analysis Starting Date-Analysis Completion Date : 13.11.2025 - 25.11.2025
9.  If uncertainty is desired by Customer : No
10.  Analysis Results ¢
(Attach separate sheet if necessary)
Sl. Parameter, Unit Standards/ Test Methad Surface water samples collected from
No. Regulatory M/s Bajabati BSQ 06 & 02
Limits * OthersiNov -25/SW/ 2193 | Others/Nov -25/SWY 2194
(Applicable for SI. No. Sampie taken from Sample taken from
g“h;;s’?gt';‘ze?‘;}i\’:v_ quarry pit of M/s Bajabati | quarry pit of Mis Bajabati
25/5W/ 214 ) BSQ - 06 B85Q - 02
Result
1. Copper {Cu)}, mg/L. 1.5, max 0.008 0.006
2. | Cadmium (Cd), mg/t 0.01, max 0.0004 0.0006
3. | Lead (Pb), mgit. 0.1, max S TR, 0.009 0.009
4. | Nickel {ND), mg/L 0.006 0.008
5. | Zinc (Zn), mgil. 15, max 0.021 0.014

* Tolerance limit for inland surface water sublect to pollution (1S : 2296-1982), for Class 'C* (Drinking water source with conventional
treatment followed by disinfection )

11. Deviation from Test Method |, if any . No
12. If Sampling Conducted by the Central Laberatory, Yes/ No. No
If Yes,
{a) Date of Sampling :
{c} Name of Sampler with Designation

{b} Method Used :

- End of Test Report--===-mmm=mrrmrms e e

Llinegeh .
kN s \)m@\r,%)uﬂ e

Authorised Signatory
(Chemica! Tasting) Board Analyst
{Water/ Wastewater) (Sri Miranian Mallick)

(Mrs, Smita Nayak) {Q8D-cum- Chief Env. Scientist}

(Asst. Env. Sclentist)

Note :

(i) The results stated above relate only to the ilems tested.

(i) This teport shalk not ba reproduced in full or in part without written approval from the In-charge of the Central Laboratory.

{iii} The laboratory is not responsible for the authenticity of photocopiad Test Reports.

{iv} The Tast ltem will not be retained for mare than 15 days from the date of issue of Test Report except in case as required by applicabie Regutation.
(v} Opinion, Interpretation, Conformance will be provided onty on the customer request.

Head Office: State Pollution Control Board, Odisha, Paribesh Bhawan, A/118, Nilakanthanagar, Unit-Vill, Bhubaneswar - 751 012, FAX: 2562822 /2560955
TEL: 2564033/2563294 EPABX:2561909/2562847, E-mall: paribesh] @aspchoard.org Website : www.ospehoard.org



-‘33-———,'” — STATE POLLUTION CONTROL BOARD, ODISHA
il Plot No. B-59/2 & §9/3, Chandaka Industrial Estate, Patia,

b 4 Bhubaneswar - 751 024

OSPCBICNL/FD718 é&’
CENTRAL 5QQ\TORY ETa

E-muil: gentratlabf@ospeboard.org
TEST REPORT

TCARTAD

Page | of 2
1. ULRNo. : TC127402500001170F
2(). ReportNo.: 0O8/729/11/2025 2(i. AmendmentNo:.................
3y Date o 27112025 3fi) AmendmeniDate: ...
4 Sample Submited By - Sr Dushasan Malik, Field Attendant
(Name and address)  Regional Office, SPC Board, Qdisha, Kalinga Nagar
(On behalf of Regional Officer. Kalinga Nagar )
b, Reference Letter No. ~ 3421/(Lab.-07) dt13.11.2026
6.  Dateof sample receipt: 13.11.2025
7.  Sample Description;
(i) Discipline : Chemical testing {ii) Group : Water {iil} Sub Group : Ground water
(Biological testing/ ( Water/ Pollution and  Environment ) {Surface Water/ Ground Water/  Drinking
Chemical testing) Water/ Waslewater / Effluent )
8. Analysis Starting Date-Analysis Compietion Date ; 13.11.2025 - 25.11.2025
9. If uncartainty is desired by Customer : No
10.  Analysis Results
{(Attach separale sheet if necessary)
Sl Parameter, Unit Standards/ Regulatory Test Bore well water sample
No. Limits Method collected from M/s Bajabati
1S 10500: 2012 * 8SQ - 02
Requirement Permissible timit Others/ Nov - 25 G/ 2195
{Acceptable in the ahsence Sarmple taken from bore well near quany
limit) of alternate P .
source pit of M/s Bajabati BSQ-02
Results
o
1. oH 6.5-85 No relaxation 4:.'22‘};":}" APHA. 233 7.5
2. ! Turbidiy (Turb), NTU 1, max 5, max 35’2 B.APHA. 23" L. 11.0
3.  Total Dissolved 2540C, APHA 239 Edn.,
Solids (TOS). mg/L 500, max 2000.max | 9 364.0
4. Total Hardness 2340 C. APHA. 239 Ein,
(TH), as CaCO; mgit 200, max 600, max 2017 228.0
4y (]
5. Calcum { a5 Ca), gL 75, max 200, max &0042?;78 APHA . 23 59.32
. Magnesium (as Mg). S00-Mg-B. APHA, 237
° mglL =) 30, max 100, max i 2007 19.44
. Total Akall CaCi .
Ty vy n",’é’{“ © 200, max sooma | ZXBAPHA 2%pdn, 356.0
8 crionde (o), mot ssomax . to0omax | s BAMIA 2 10.0
9 ) Nirate (5 NOs), Mgl 45 No 3 zﬁ»om -F, APHA 23° 1426
10. | suphate (802, mgtL. 200, max a00, max é;()il-:a?? T APHA 237 25.25
11 | Fuodde £y mot. 1.0, rax .5, may A APHA, 237 0.83
12 on Fe) mod 10 Norelwaton | o ies BATHA w 0.827

* Drinking water specification, 1S 10500 : 2012 and it's amendments,

— :
%ﬁs:;‘;qg%ﬂgc N,\A\\(ﬂﬁ\)& w

{Chemical Testing) Board Analyst
(Water/ Wastewater) (Sni Niranjan Mailick)
{ Mrs. Smita Nayak ) {OSD-cum- Chief Env. Scientist)

{Asst Env. Scientist)
{Cont.)
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5 D-I:H X CENTRAL LABORATORY
= STATE POLLUTION CONTROL BOARD, ODISHA
wh iy Plot No. B-59/2 & 5913, Chandaka Industrial Estate, Patia,

Bhubaneswar - 751 024

E-mail: centrallab@ospcboard.org

TC-12740
TEST REPORT
Page 2 of 2
1. ULRNo. : TC127402500001170F
2(). ReportNo.: OS/729 /1112025 2(it), AmendmentNo: ...,
3y Date 1 27.11.2025 3() AmendmentDate: ...

11. Deviation from Test Method , fany: No
12. If Sampling Conducted by the Central Laboratory, Yes/ No- No
IfYes,

(@) Date of Sampling : {b) Method Used :
{c) Name of Sampler with Designation :

End of Test Report

Urucks N ,“,, -
Authorised Sig:gt;:?j )“ B}\a :},{::}\)st ')T)‘)'—S

{Chemical Testing}
{Sri Niranjan Mallick)

{Water/ Wastewater)
(Mrs, Smita Nayak) (OSD-¢um- Chief Env. Scientist)

(Asst. Env. Scientist)

Note :

{}  Theresuls stated above reiate only to the items tested,

@  This repoit shat not be reproduced in full or in part without written approval from the Inchame of the Central Laboratory.

@iy The laboratory is not responsibie for the authentiaty of photocopied Test Reports.

(V) The Test thern will net be retained for more than 15 days from the date of issue of Test Report except nwseasrequrredbyapplmble Regutation.

{v)  Opinion, Irferpretation, Conformance wil be provided only on the customer request

Head Office: State Pollution Controf Board, Odisha. Paribesh Bhawan. A/118. Nilakanthanagar. Unit-V111. Bhubaneswar — 751 (2. FAX 1 2562822/2560955
TEL : 2564033/2563294 EPABX : 2361909/2562847 . E-mail : paribesh] g ospeboard org Website : www.ospcboard org

s 10S
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B5TERA CENTRAL LAQQ%RY é@(

:@/fw STATE POLLUTION CONTROL BOARD, ODISHA
“1")" Plot No. B-59/2 & 53/3, Chandaka Industrial Estate, Patia,

Bhubarieswar « 751 024
E-maik: centrallab@ospcboard.org

TEST REPORT

Page 1 of 1
1. ULR No. P
2 (). ReporiNo. : O8/730/11/2025 2(i). Amendment No -
3()) Dateofissue: 27.11.2025 3(i1). Amendment Date : ---
4. Sample Submitted By : Sri Dushasan Malik, Field Attendant,
(Name and address) Regional Office, SPC Board, Odisha, Kalinga Nagar,
{On behalf of Regional Officer, SPCB. Odisha, Kalinga Nagar)
5. Reference Letter No. : 3421/ (Lab.-07)  dt.13.11.2025
8. Date of sampie recelpt @ 13.11.2025
7. Sarmple Description |

{i) Discipline : Chemical Testing (ii} Group : Water (iii) Sub Group : Ground water
{Biviogical Testing, (Walar/ Poliution and Environment ) (Surface water/ Ground water/ Drinking water /
Chemical testing ) Wastewater / Effiuent )
8.  Analysis Starting Date-Analysis Completion Date : 13.11.2025 - 25.11.2025
8. Ifunceriainty is desired by Customer : No
10.  Analysis Results : .
{Attach separate sheel if nacessary)

sl Parameter, Unil Standards/ Regulatory Test Method Bore well water sample collected
No, Limits from M/s Bajabati BSQ -02
» L]
15 10500: 2012 Others/ Nov - 25/ GW/ 2195
Requirement Permissible
[Acceptable limit in the Sample taken from bore well near
limi) absence of quarry pit of M/s Bajabati BSQ - 02
afternate
SOUECE Result
1. | Ammonical Nitrogen . . A560-N11s- B followed by 4500- #
as N (NHs-N), mg/L 0.3 Norelaxation | e \PHA 23" Edn.. 2047 <0.4
2. | Copper (Cw), mgiL 0.03. nax 1.5, max 0.004
3. | Cadmium (Cd), mgil. 0.003, max No refaxation 0.0013
4. | Lead {Pb), mgil. G.01. max Na relaxation ; ;.]ulé\dnmjzm\-; 0.008
5. | Nickel {Ni), mgiL 0.02, nrax No relaxation 0.006
6. | Zinc {Zn), mgiL 5, rtax 15, max 0.015

* Drinking water specification, IS 10800 : 2012 and it's amendments
# BDL values as specified by CPCB vide letter No.7086 ¢it. 26.09,2020

11. Deviation from Test Method , if any : No
12, 1f Sampling Conducted by the Central Laboratory, Yes/ No. No
If Yes,
(a) Dale of Sampling : (b} Method Used :
{¢) Name of Sampler with Designation :

---End of Test Report

i Nyt ‘ \
gj::’orised ;diga’na‘a‘{cl;r};it M : \J\cﬂ\) %%}} ;) ()-//

{Chemical Testing) Board Analyst
(Waterd WaslewalEE) {Sri Niranjan Mallick)
{Mrs Smita Nayak) {OSD-cum- Chief Eny. Scientist)

(Asst Env. Scientist)

Note :

(i} The resuits stated above relate only lo the ilems testea.

(iiy This report shall not be reproduced in full or in part without written approval frem the In.charge of the Central Laboratory.

(i) The laboratary is not responsible for tha authenticity of photocopied Test Reports.

{iv) Tha Tes! ltem will fot be retained for more than 15 days from the date of issue of Test Report except in case as required by applicable Regulation.
{v) Opinion, Interpretation, Conformance will be provided only on the customer request.

Head Office: Stata Pollution Control Board, Odisha, Paribesh Bhawan, A/118, Nilakanthanagar, Unit-VIil, Bhubaneswar - 751 012, PAX : 2562822 /2560955
TEL: 2564033/2563294 EPABX:2561909/2562847, E-mail: parlbesh1@ospeboard.org Website : www.ospchoard.org



GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
- E-mail: ddmjajpur.mm@od.gov.in_ s

Letter No. KUE /MM, Jajpur/ Date /2 0/ 2026
From,

Mining Officer,

Jajpur District.
To

Sri Sarat Chandra Behera,
Lessee of Bajabati BSQ No.2.
At-Khunta, PS-Dharmasala, Dist-Jajpur,

Sub: Show-cause notice for excess mining beyond the permissible limit and
violation of safety zone w.r.t Bajabati BSQ No.2.

Sir,

With reference to the cited above, 1 am to say that, the DGPS and Drone survey
conducted on 26.12.2025 w.r.t Bajabti BSQ No.2 reveals a total of 60833.109 Cum of
black stone has been extracted within the period from 31.03.2022 (date of approval of
Mining Plan) to 26.12.2025 (date of survey). However, the volume of permissible
stone extracted within the said period is 53949 Cu m, indicating excess mining of
6884.109 Cu m beyond the permitted limit. Further, the survey reveals violation of
safety zone.

In view of the above violations, you are hereby directed to show-cause within
seven days, as to why action as deem proper under OMMC Rules, 2016 &
Amendments thereof shall not be taken against you including imposition of penalty.

In the event of non-compliance with the above order within the stipulated time
period, the Competent Authority shall be at liberty to take a decision on its own
merits.

Yours- r,Ll fully,

Mining Officer (JC Jajpur

Memo No. 2U f , MM, Jajpur, Date. [/2- 0/ 202 (,__7../_7
Copy submltlud to the Deputy Director of Mmes Jajpur Clrdc, Jajpur for
favour of kind information,

6%
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Memo No,” X5 0 .MM, Jajpur, Date, /2- 01 2026

Copy submitted to the Regional Officer, SPCB, Kalinganagar for favour of
kind information and necessary action.

Memo No. <5 / , MM, Jajpur, Date. /< 0/- 2024 |
Copy submitted to the Member Secretary, SEIAA, Odisha for favour of kind
information and necessary action. (
o Mining Offic
Memo No, < > 2. , M.M, Jajpur, Date. /2-0/-202& |

Copy submitted to the Collector & D.M, Jajpur for favour of kind information.

L

Mining Officer1/C), Jajpur

Memo No., < 5 3 , MM, Jajpur, Date, /2 - ©)- 2926 4
Copy submitted to the Director of Minor Minerals, Odisha for favour of kind
information. ~

Mining Officer (A/C), Jajpur




GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
Letter No. 1 ?‘Eﬁ?aihddnw;ﬁ;\;l:nﬂ?:“dr?%ﬂe / :i) o
From,
Mining Officer,

Jajpur District.

To
Sri Samarendra Nayak,
Lessee of Bajabati BSQ No.6.
S/o-Prafulla Chandra Nayak,

At-Kantamalia, PO-Thanual, PS-Dharmasala, Dist-Jajpur,

Sub: Show-cause notice for excess mining beyond the permissible limit and
violation of safety zone w.r.t Bajabati BSQ No.6.
Sir,

With reference to the cited above, I am to say that, the DGPS and Drone survey
conducted on 26.12.2025 w.r.t Bajabti BSQ No.6 reveals a total of 80528.928 Cum of
black stone has been extracted within the period from 31.03.2022 (date of approval of
Mining Plan) to 26.12.2025 (date of survey). However, the volume of permissible
stone extracted within the said period is 74132.2 Cu m, indicating excess mining of
6395.728 Cu m beyond the permitted limit. Further, the survey reveals violation of
safety zone.

In view of the above violations, you are hereby directed to show-cause within
seven days, as to why action as deem proper under OMMC Rules, 2016 &
Amendments thereof shall not be taken against you including imposition of penalty.

In the event of non-compliance with the above order within the stipulated time
period, the Competent Authority shall be at liberty to take a decision on its own

merits. .
Yours faithfully,

o Mining Officet (I/C), Jajpur

Memo No. "?5 S MM, Jajpur, Date. A?— Of-2eXf |
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for
favour of kind information. '

Mining Ofticer (HC), Jajpur
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Memo No. ,Z ST€ . M.M, Jajpur, Date. /1 - | Ro%f
Copy submitted to the Regional Officer, SPCB, Kalmganagar for favour of
kind information and necessary action.

Mining Officer (I/C), Jajpur

Memo No. LL" L‘f , MM, Jajpur, Date. /-7 - of . L6
Copy submitted to the Member Secretary, SEIM, Odisha for favour of kind
information and necessary action.

.- = Mining Officer (’C), Jajpur
Memo No. '?S ( , M.M, Jajpur, Date. /g 5 01 . za,gg /

Copy submitted to the Collector & D.M, Jajpur for favour of kind information.

= Mining Officer (I/C), Jajpur

Memo No. "‘? S 7 , M.M, Jajpur, Date. [ Z s Ap2g
Copy submitted to the Director of Minor Minerals, Odisha for favour of kind
information.

N
Mining Officer £1/C), Jajpur




GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E— mail: ddmjajpur.mm@od.gov.in
Letter No. %16 /MM, Jajpur/ Date 19.0\.908¢
To
The Member Secretary,

SEIAA, Odisha.

Sub: Intimation regarding excess mining beyond the permissible limit and violation
of safety zone w.r.t Bajabati BSQ No.2.

Ref: 1. Vetted Assessment Report of Bajabati BSQ No.2 submitted by ORSAC,
Odisha.
2. DGPS MAP provided by ORSAC, Odisha showing the distance.

Sir,

With reference to the subject cited above, this is to bring to your kind notice
that, the DGPS and Drone survey conducted on 26.12.2025 w.r.t Bajabti BSQ No.2
(Lessee-Sri Sarat Chandra Jena) teveals mining beyond the permissible limit with a
quantity of 6884.109 Cu m and violation of safety zone. Further, the joint DGPS
MAP provided by ORSAC, Odisha reveals that Bajabati BSQ No.2 is at a distance of
138 meter from the IDCO Road. The vetted Assessment Report of Bajabati BSQ No.2
& the Joint DGPS MAP showing distance submitted by ORSAC, Odisha are enclosed

herewith for your kind reference.

In view of the above violations, show-cause notice has been issued to the
concerned lessees vide this office Letter No.248, dated 12.01.2026.

This is for favour of your kind information and necessary action.

Yours faithfully,

Encl: As above.

Mining Officer(1/C), Jajpur

Memo No. 24 , M.M, Jajpur, Date. 19.01. 08¢ /
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for
favour of kind information. y A
! C\f\\—‘
\H

Mining Officer (1/C), Jajpur
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Memo No. QA , M.M, Jajpur, Date. 19, Ol 09 & /
Copy submitted to the Regional Officer, SPCB, Kalinganagar for favour of

kind information and necessary action. g b
-
( g
! \"b-

Mining Officer (I/C), Jajpur
Memo No. A8 , MM, Jajpur, Date.___[9..01. 08¢ /
Copy submitted to the Collector & D.M, Jajpur for favour of kind information.

N i
(o5
. Xa

Mining Officer (I/C), Jajpur
Memo No. a9 , MM, Jajpur, Date.__ 19.01. 909¢ /
Copy submitted to the Director of Minor Minerals, Odisha for favour of kind

information. (
o’
W

Mining Officer (I/C), Jajpur




GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
E - mail: ddmjajpur.mm@od.gov.in
Letter No. 80 /MM, Jajpur/ Date 1).01. 2084

To
The Member Secretary,
SEIAA, Odisha.

Sub: Intimation regarding excess mining beyond the permissible limit and violation
of safety zone w.r.t Bajabati BSQ No.6.

Ref: 1. Vetted Assessment Report of Bajabati BSQ No.6 submitted by ORSAC,
Qdisha.
2. DGPS MAP provided by ORSAC, Odisha showing the distance.

Sir,

With reference to the subject cited above, this is to bring to your kind notice
that, the DGPS and Drone survey conducted on 26.12.2025 w.r.t Bajabati BSQ No.6
(Lessee- Sri Samarendra Nayak) reveals mining beyond the permissible limit with a
_ quantity of 6395.728 Cu m and violation of safety zone. Further, the joint DGPS
MAP provided by ORSAC, Odisha reveals that Bajabati BSQ No.6 is at a distance of
105 meter from the Bajabati Village Road. The vetted Assessment Report of Bajabati
BSQ No.6 & the Joint DGPS MAP showing distance submitted by ORSAC, Odisha
are enclosed herewith for your kind reference. '

In view of the above violations, show-cause notice has been issued to the
concerned lessees vide this office Letter No.254, dated 12.01.2026.

This is for favour of your kind information and necessary action.

Yours faithfully,

Encl: As above.

Memo No. A . M.M, Jajpur, Date.__12.01.08¢ /
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for
7\

favour of kind information.




Memo No. 89 , MM, Jajpur, Date. 19.01-209 ¢ /
Copy submitted to the Regional Officer, SPCB, Kalinganagar for favour of
kind information and necessary action. ' \

Mining Officef (I/C), Jajpur

Memo No. 963 ,M.M, Jajpur, Date.  [9.01- Q0894  /
Copy submitted to the Collector & D.M, Jajpur for favour of kind information.

(G

Mining Officer (1/C), Jajpur

Memo No. 284 , MM, Jajpur, Date.___ 1'9.01. 2096 /
Copy submitted to the Director of Minor Minerals, Odisha for favour of kind
information.

.‘a_l
Mining Officér (1/C), Jajpur




GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
B~ mail: ddmjajpur.mm@od.gov.in i e ST
Letter No. '({(6 (7 IMM, Jajpur/ Date / '? g (j/ - ,?(7’??
From,
Mining Officer,

Jajpur District.

To
The Tahasildar, Dharmasala,
Dist-Jajpur.

Sub: To submit views on distance of IDCO Road from Bajabti BSQ No.2.

Ref: (1) Joint DGPS MAP provided by ORSAC, Odisha showing distance.
(2) NGT O.A No.180/2025/EZ.

Sir,

With reference to the subject cited above, I am to say that, the Joint DGPS
MAP provided by ORSAC, Odisha (copy enclosed) showing distance of various
nearby road, bridge, school, habitation and crusher units reflects that, Bajabati BSQ
No.2 is at a distance of 138 meter from the IDCO Road.

In view of the above, you are requested to submit your views for necessary
onward submission before the Hon’ble Tribunal.

Encl; As above. Q

Memo No. gé ( , MM, Jajpur; Date. /'?‘ - o Aoxf’
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for
favour of kind information. C

Mining Officer ( /C)\, Jajpur
e /
Memo No. 4 ﬁ MM, Jajpur, Date, /3. 0/ - 2446 “

I

Copy submiited to the Regional Officer, SPCB, Kalinganagar for favour of

kind information and necessary action. Q " i / %
WV
AN
X
)

Mining Officer ( }(Zu) Jajpur
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Memo No. '?6 ‘7 , M.M, Jajpur, Date. /4" g. Z0%f /
Copy submitted to the Member Secretary, SEIAA, Odisha for favour of kind
information and necessary action. '

P Mining Officér I/C), Jajpur
Memo No. € .MM, Jajpur, Date, /o - - 247¢

Copy submitted to the Collector & D.M, Jajpur for favour of kind information.

C@%\N‘“

N
Mining Officer (I/C), Jajpur
Memo No. {6 6 , M.M, Jajpur, Date. {- al- ‘r{"”?% /
Copy submitted to the Director of Minor Minerals, Odisha for favour of kind
information.

\
Mining Officer ¢1/C), Jajpur




GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
s E - mail: ddmjajpur.mm@od.qgov.in

Letter No. 166 /MM, Jajpur/ Date /73 - ol-A27¢
From,

Mining Officer,

Jajpur District.
To

The Tahasildar, Dharmasala,
Dist-Jajpur.

Sub: To submit views on distance of Bajabati Village Road from Bajabati BSQ
No.6.

Ref: (1) DGPS MAP provided by ORSAC, Odisha showing the distance.
(2) NGT O.A No.183/2025/EZ.

Sir,

With reference to the subject cited above, I am to say that, the DGPS MAP
provided by ORSAC, Odisha (copy enclosed) showing distance of nearby road,
bridge, school, habitation and crusher units reflects that, Bajabati BSQ No.6 is at a
distance of 105 meter from Bajabati Village Road.

In view of the above, you are requested to submit your views for necessary
onward submission before the Hon’ble Tribunal.

Encl: As above.

Memo No. ’? € ? , M.M, Jajpur, Date. /£~ Zﬂz?g /
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for
favour of kind information.

Memo No. K& il , M.M, Jajpur, Date. /—I? - ol
Copy submitted to the Regional Officer, SPCB, Kalinganagar for favour of
kind information and necessary action. M\
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Memo No. 196 7 . M.M, Jajpur, Date. /4 2/ Le2¢

Copy submitted to the Member Secretary, SEIAA, Odisha for favour of kind
information and necessary action. W

COY
Q/%\
Mining Officer (KC), Jajpur

Memo No. R 40 , MM, Jajpur, Date. /. al Zexf
Copy submitted to the Collector & D.M, Jajpur for favour of kind information.

=y \ /./\'\f
MA 'a\\
- .-’\\.
i Mining Officer (VC), Jajpur
Memo No. ’? 1/ ’ , MM, Jajpur, Date. /? ' d/- '7"4¢F /

Copy submitted to the Director of Minor Minerals, Odisha for favour of

kipd
information. \\/<‘?“
7 05

Mining Officer (I C), Jajpur
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR "
... E-makddmjopur mm@od.gov.dn .
Letter No, {Z 1™ /MM, Jajpur/ Date_2/- 22024
From
Deputy Director of Mines,

Jajpur Circle, Jajpur.

To
The Tahasildar, Dharmasala,
Dist-Jajpur.

Sub: To provide information on Bajabati BSQ No2 & Bajabati BSQ No.6 under
Dharmasala Tahsil, Dist-Jajpur. |

Ref: Orders dated 16.01.2026 passed in O.A No.180/2025/EZ & O.A No. 183/2025/EZ.

With reference to the subject cited above, 1 am tb say that the case records of
Bajabati BSQ No.02 (Khata No.215, Plot No.1050 (P), Areh 5 Acre) & Bajabati BSQ No.6
(Khata No.215, Plot No.1050(P), Area 5.5 Acre) under Dharmasala Tahsil, Dist-Jajpur
were taken over by this office on dated 22.07.2023 by this office from the O/o the
Tahsildar, Dharmasala. However, as per the case record, information on previous mining
activitiesfauction prior to dated 27022021 & 27.05.2020 w.r.t Bajabati BSQ No.2 &
Bajabati BSQ No.6 respectively is not available.

Therefore, you are requested to provide the following information in detail on the
said quarries prior to 22.02.202 1 (Bajabati BSQ No.2) & 27.05.2020 (Bajabati BSQ No.6)
for necessary compliance to the orders dated 16.01.2026 of the Hon'ble tribunal passed in
O.A No.180/2025/EZ & O.A No.183/2025/EZ.

1. When did the above plots were declared as Sairat source/added into the DSR.

2. Since when mining activity is started w.r.t the said c!luarries.

3. How many times the said quarries were auctioned or settled against any project
proponents previously. Details of the previous lease holders/PPs may be provided.

4. Whether any volumetric assessment was done previously w.rt the said quarries if
yes, the assessment report may please be provided.

5. Whether any action has been taken for over-extraction/viotation of lease conditions.

6. Any other information if any?

Sir,

. ,
ours fajghfully, ’4}9‘)’
q.
0
3
Deputy Directogef Mines (WC),

Jajpur Circle, Jajpur.
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/
for information

o

MemoNo.__| 345~ , MM, Jajpur, Date,_2 | ~02-292¢
Copy to the Mining Officer, Jajpur // concerned Jr. Mining Officer

and necessary follow-up action with the Tahsildar, Dharmasala. 9
l.
\'0
Deputy Director'of Mines (/Cy,
Jajpur Circle, Jajpur.

Memo No, ! 34 £ . M.M, Jajpur, Date. £7~-92- o2& |/
Copy submitted to the Scientist, SEIAA, Cdisha // Regional Officer, SPCB,
Kalinganagar for kind information. : ’,ﬁo
14l
’1.
Deputy Director'of Mines VC),
. Jajpur Circle, Jajpur.
MemoNo, 13747 , M.M, Jajpur, Date._ 2 /- 02-2026 /
Copy submitted to the Collector & D.M, Jajpur for favour of kind j ﬁy"‘rmatig.uf-
>
Deputy Director ines (I/C),

Jajpur Circle, Jajpur.




ANN 1532 RE - L /4
OFFICE OF THE ASILDAR, DHARMASALA

Tel:-06725-273036Web:- tdrdharmasala.in Email:-tdrdharmasala@gmail.com

Letter No \A(alg Date J 'z .03 Q4

To
The Deputy Director of Mines (I/C)
Jajpur Circle, Jajpur

Sub: Submission of information on Bajabati B.S.Q. No. 2 & 6 under Dharmasala Tahasil,
Dist-Jajpur.

Sir,

In inviting a kind reference to the subject cited above, I am to furnish herewith the
required information point-wise as follows:

1. As per Notification No. S.0. 3611(E), New Delhi dated 25th July 2018 of MoEF
& CC, the Collectorate, Jajpur along with the competent authority declared
Bajabati B.S.Q. No. 2 & 6 and incorporated the same into the District Survey
Report (DSR), which was duly approved on 30.09.2021.

2. Mining activities commenced in Bajabati B.S.Q. No. 2 in the year 2011, Mining
activities in respect of Bajabati B.S.Q. No. 6 commenced in the year 2022.

3. The lease details are as follows:

o Bajabati B.S.Q. over Plot No. 1050 under Khata No. 215 was leased in
favour of Sri Shasikanta Jena, S/o Late Markadneswar Jena, Vill-
Akhuapada vide this office Sairat Case No. 77/2009-10 & 75/2010-11,
which was subsequently cancelled by the Sub-Collector, Jajpur on
17.11.2011,

o Bajabati B.S.Q. No. 2 was auctioned/leased in favour of Sri Srinibas Jena
S/o Dhanurdhar Jena, At-Kanhupur vide Sairat Case No. 48/2015-16.

o Bajabati B.S.Q. No. 2 was later leased in favour of Sri Sarat Ch, Behera
vide Sairat Case No. 33/2021.

o Bajabati B.S.Q. (newly identified source in DSR 2021) was leased in
favour of Sri Samrendra Nayak vide this office Sairat Case No. 43/2021.

4. A volumetric assessment was conducted in 2022 through a photogrammetry
process using high-resolution satellite imagery. The report is enclosed herewith
for your kind perusal.

5. A demand notice has been issued to the lessee for over-extraction/violation of
lease conditions. Against the said demand, the lessee has preferred a writ petition
before the Hon’ble High Court of Odisha.

>

This is submitted for favour of kind information and necessary action.

Yours faithfully

\.‘ k_
Hl/é,
Tahas% al
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REPORT

ON

~ QUANTITY SURVEY BY DIGITAL PHOTOGRAMMETRY PROCESS USING HIGH
RESOLUTION SATELLITE IMAGERY OF BAJABATI BSQ NO.2 OVER AN AREA OF
5.00AC.IN VILLAGE BAJABAT!I UNDER DHARMASALA TAHASIL OF JAJPUR
DISTRICT, ODISHA

Prepared By

Block A, Flat No &Osc: e DA MINING FyT. LTD,
2 . » Kamala Vihar Rasulgarh, Gada G
! » 0
Canal Road, Bhubaneswar, Khurdha, Odishaqsf(;:;th Prasad

Email id: cimg!@theworld.co.in
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as Initiated assessment of volume extracted from the
a of different cluster under Dharmasala Tahasil. A tender
een awarded to Crackers India Mining Pvt. Ltd from the

etalled and reliable estimation of the total volume of

pni'“ 'e surveying, mapping, and geospatnal technologies to
lume of black stone in a systematic and scientifically

lnformation will serve as a critical basis for resource

stainable utilization of the black stone deposit.

_:ort regulatory compliance and environmental impact

ssénilal data for evaluating the potential impacts of

inding ecosystem and communities. Ultimately, the
aking processes, helping

ie to informed decision-m
e exiraction and utilization of the

hmces regarding th
long-term

_nlmlzmg adverse effects and ensuring

2016 & Date of Closure: 31 03.2021




METHODLOGY ADOPTED FOR THE ASSESSMENT!

input Data: .
High resolution sateliite image (WV-2) has peen used as one gf,
HRS! Image procured by the nodal agency National Remote 3.9
responsible for remote sensing satellite data acquisition approval.

images being used for this process are given below.

roduet | Rosolion | Bands

Satelite |
ot [Stereo | 0om |
Wz LStereo |Soom __LPanch

The survey team identified the location of GCPs whi
with the help of sateliite images.

Project Execution Methodology:

The project was executed in a high accuracy method in 3Di_rri
Technological method. As per the scope we generated the 1-mete

o+ Aerial triangulation/Block Adjustment.
« Digital Terrain Model Extraction.

» Contour generation.

» Orthophoto generation.

« Final deliverables,

Projection Group: Geographic

Zone Name: 45 North

Linear Units: Meter
Angular Units: Degrees
Datum Name: WGS-84

Projection System being used.
Aerial triangulation/Block Adjustment.

We have executed the entire area in |
a single block with the 5stereo pair of
Panchromatic Image set. Total 829 ile
points incorporated under the Dharmasala
cluster. For the entire application "Leica
Photogrammetry suite” being used. The
output quality of the AT while applying the
Relative error Root Mean Square was
between 10 CM to 16.6 i.e. (1/5 to 3/5).




on.

iangulation reception, the Digital Terrain Model will be

X resolution in Magnification mode. It includes all the

th Break lines and mass points. By employing softcopy

echniques, we performed digital stereo compilation to

uitable for generation of the following:

m verlical interval for 50 cm resolution stereo images
50cm resolution.

break line features supplemented by the mass points
% Orthophoto Generation,

BSQ No 2 being done by Global mapper application
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)
' CONCLUSION:
+ The assessment period of satellite imagery for volurme ass§ :
21.03.2017 to 04.02.2021, )
« The total volume excavated during the above-mentioned‘f' 8

Cubic Meter.
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' >OFFICE OF THE '15[23‘01“{, DHARMASALA i
Tel:-06725-273036 Web:- tdrdharmasala.in Brail:-tdrdharmasala@gmail.com

Letter Nu. 4978 Dalc 25.08.2023

Sri Srinibash Jena S/o- Dhanurdhar Jena o
At-Kanapur, PO-Thanual, PS-Dhannasala Dist-Jajpur

Opportunity of hearing and filing a showcause reply wiil regards fo over-extraclion
undertaken w.r.f Bajabati BSQ No. 2 (Sairat Case No.48/2015-16)

Sir,

With reference to the subject cited above, T am to inform you that, in view of multiple reports
regarding over-extraction of black stone undertaken by various lessecs and the resulting loss of revenue lo
the State Exchequer, ortho images were reguested from NRSC, ISRO (Govt, of India), On processing of
the reccived data as well as implementalion of method of linear extrapolation under the supervision of
technical experts from the field of Revenue, Mining, Geology and State Pollution Control Board, it has
been ascertained that the extraction made by you, in the capacity of lessee for Bajabati BSQ No. 2,
during the long-lerm lease vide sairat case No. 48/2015-16 which expired on 31.03.2021 has come out to
be 237616.2579 cum while a permission was granted for a total extraction of 58012 cum in accordance to
the lease agreement cxecuted from 05.04,2016 to 31.03,2021. This clearly indicates that an unauthorized
extraction of J79604,2579 cum had been undertaken by you thereby violating the condition of OMMC
Rules 2016, lease agreement, Mining Plan as well as CTO.

The details of the assessment made are:

Volume ]
N fih Date of Date of Q:::::iyd ‘T:g::d Period of Rate of 1”:’:’; Total Over.
ame of Ue fease perm sssessment | excavation pe cxcavalion exirmetion
! BSQ Asrcement | Cosure | (in o @IMar r Tt 0 terday) | U | (nceM) | (inCum)
[ B cuM) | 7w Y Perdat 1 days)
j Feb-2021)
.L B“J“b‘“fsq"'o' 05042016 | 31.032021 | sso1z | 1870083 | 1440 | 130.4366875 | 1821 | 2376162579 | 1796042579

Hence, you are provided an opportunity to make a submission on 12.09.2023 by remaining
present in person or sending an authorized representative as to why penalty and other compensatory
charges shall not be imposed on you for the unauthorized extraction made which causes Joss of revenue to
the State Exchequer as well as damage to the environment.

Please treat this as EXTREMELY URGENT.

‘ Yours faithfully,
-

Encl:-Folumetrle assessment report
T
la

Tahasildar, Ll
Dharmasa

Memo no 4979 /Date 25.08.2023

Copy submitted o the Collector & District Magistrate,

your kind information. Jajpu SubCallctor, Jajpur'_f-orr“"“r of

Tahnsildayl)\\

Diarmasaia
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR

. -~ ?]ajl:ﬁdmiajman@ﬂigmfﬂHj BT 740§
Letter No, . /MM, Jajpur/ Date /4 i

From,

Mining Officer,
Jajpur District.

To
Sri Samarendra Nayak,
Lessee of Bajabati BSQ No.6.
S/o-Prafulla Chandra Nayak,
At-Kantamalia, PO-Thanual, PS-Dharmasala, Dist-Jajpur,

Sub: Show-cause notice for excess mining beyond the permissible limit and
violation of safety zone w.r.t Bajabati BSQ No.6.
Sir,

With reference to the cited above, I am to say that, the DGPS and Drone survey
conducted on 26.12.2025 w.r.t Bajabti BSQ No.6 reveals a total of 80528.928 Cu m of
black stone has been extracted within the period from 31.03.2022 (date of approval of
Mining Plan) to 26.12.2025 (date of survey). However, the volume of permissible
stone extracted within the said period is 74132.2 Cu m, indicating excess mining of
6395.728 Cu m beyond the permitted limit. Further, the survey reveals violation of
safety zone.

In view of the above violations, you are hereby directed to show-cause within
seven days, as to why action as deem proper under OMMC Rules, 2016 &
Amendments thereof shall not be taken against you including imposition of penalty.

In the event of non-compliance with the above order within the stipulated time
period, the Competent Authority shall be at liberty to take a decision on its own
merits.

S Mining Officer (I

Memo No. "?5 S MM, Jajpur, Date. /{ - Of -Jo%f |

Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jajpur for
favour of kind information. .

/C), Jajpur

Mining Officer (¥C), Jajpur
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MemoNo. AS ¥ . M.M, Jajpur, Date. /4 - ¢ RoXf g
Copy submitted to the Regional Officer, SPCB, Kalinganagar for favour of 7,

kind information and necessary action.

Mining Officer (I/C), Jajpur

Memo No. r?sﬁ% , MM, Jajpur, Date. /—? of - 226
Copy submitted to the Member Secretary, SEIAA Odisha for favour of kind

information and necessary action.

. Mining Officer ¢7C), Jajpur
Memo No. ’?Hg v , MM, Jajpur, Date, /- <1~ Haolg g
Copy submitted to the Collector & D.M, Jajpur for favour of kind information.

Mining Officer (I/C), Jajpur

Memo No. AS 7 , MM, Jajpur, Date. (4 - & - Ap2g
Copy submitted to the Director of Minor Minerals, Odisha for favour of kind
information.

N
Mining Officer £1/C), Jajpur
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BEFORE THE MINING OFFICER, JAJPUR.

In the matter of :

¥
o
0 0
\ In the matter of:

Show Cause Notice dated 12.01.2026 issued by

your Honour.

AND

Sri Samarendra Nayak, aged about 53 years, son
of Prafulla Chandra Nayak, resident of
Kantamalia, P.O. Thanual, P.S. Dharmasala,
District- Jajpur, Odisha.

...Lessee

SHOW CAUSE REPLY FILED BY THE LESEE

| follows :-

I, Samarendra Nayak, aged about 53 yeai's, son of Prafulla Chandra
Nayak, resident of Kantamalia, P.O. Thanual, P.S. Dharmasala,
! District- Jajpur, Odisha, do hereby solemnly affirm and state as

1; That I am the lessee of Bajabati Black Stone Quarry (BSQ
No.6) over an area 5.00 acres or 2,023 hectares having Khata No.215,

Plot No.1050(p) in the village Bajabati, Tahasil Dharmasala in the

district of Jajpur, Odisha.

B

AR
(

Mdmaréo?/z’a, /ﬂy
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2. That on 16.06.2021, the Tahasildar, Dharmasala issued an
auction notice inviting applications from the intending bidders for
auction of Bajabati Black Stone Quarry vide Sairat Case No.43/2021
in Dharmasala Tahasil under the provisions of Odisha Minor

Mineral Concession Rules, 2016.

3. That I had submitted my bid along with other bidders for
participation of auction Bajabati Black Stone Quarry (BSQ No.6)
over an area 5.00 acres or 2.023 hectares having Khata No.215, Plot
No.1050(p) in the village Bajabati, Tahasil Dharmasala in the district
of Jajpur. After opening of tender paper, I was declared as the
successful bidder under the provisions of Section 27(6) of the Odisha
Minor Mineral Concession Rules, 2026. On 23.07.2021, the
Tahasildar, Dharmasala issued Form-F in favour of me under the
provisions of Section 27(6) of the Odisha Minor Mineral Concession
Rules, 2026. After receipt of the aforesaid, I had accepted the terms
& conditions and deposited the required amount as per the direction

of Tahasildar, Dharmasal.

4. That after depositing the required amount, [ had submitted
mining plan for necessary approval, which was approved on
06.04.2022 by the Deputy Director Geology, Bhubaneswar. On
07.06.2022, the Environmental Clearance (EC) was granted by
SEIAA.. After receipt of approved mining plan and environmental

clearance, the lease deed was executed between me and the

/gjama rw%f&e /77511\
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Tahasildar, Dharmasala, which is valid till 05.03.2028. The Consent
to Operate is granted by the State Pollution Control Board, Odisha,
which is valid till 31.03.2026. It may be noted that after execution of
lease deed, I have been successfully operating Bajabati BSQ-6.

5. That while the matter stood thus, on 12.09.2025, one Urbashi
Jena had filed an original application before the National Green
Tribunal, Eastern Bench, Kolkata, which was registered as Original
Application No0.183/2025/EZ. On 08.10.2025, the Hon’ble National
Green Tribunal, Eastern Bench, Kolkata was pleased to issue notice
to the Respondents and further directed to constitute a joint
committee comprising the representatives of Collector & District
Magistrate, jajpur, Odisha, Odisha State Pollution Control Board,
Deputy Director of Mines, Jajpur and SEIAA, Odisha to verify the

factual position and suggest appropriate remedial action.

6. That pursuant to the aforesaid directions of Hon'ble
National Green Tribunal, Eastern Bench, Kolkata, on 04.11.2025, the
Collector & District Magistrate, Jajpur constituted the joint
committee, Accordingly, on 13.11.2025, the Joint Committed visited
the Bajabati BSQ No.6 and on 13.11.2025 the preliminary field
inspection report was submitted by the joint committee. The
aforesaid preliminary field inspection report was submitted by the
Collector & District Magistrate, Jajpur in the counter affidavit filed
before Hon'ble National Green Tribunal, Eastern Bench, Kolkata

with the following observations;

M&ma-aﬂ w%m& ﬂ7¢&
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Observations made by the joint committee:

B. Bajabati Black Stone Quarry No.06
1.

The Bajabati BSQ-06 over an area of 5.00 acres or 2.023
Ha at village Bjajbati, Tahasil-Dharmasala, Dist: Jajpur,
Odisha is settled in favour of Sri Samarendra Nayak.
The said source is coming under cluster ( 6 nos. quarries
are coming in single cluster) having total lease area
35.66 acres or 14.43 Ha for which Terms of Reference
(ToR) has been issued by SEIAA, Odisha vide letter
no.8318/SEIAA dated 03.06.2020. Further, the State
Level Expert Appraisal Committee (SEAC) has
approved the EIA & EMP report on 03.08.2021.

As per SEAC recommendation, individual EC for
Bajabati BSQ-06 over an area 5.00 acres or 2.023 Ha was
issued in favour of Sri Samarendra Nayak vide EC
Identification No.EC22B001OR127359 dated 07.06.2022
for production of 20036 cum per year with total 100180
cum in 5-year lease period.

Lease agreement was made for 5 years period and is
valid up-to 05.03.2028.

Consent to operate granted w.e.t. Bajabati BSQ No.6
Vide letter no.1148/KNG/BSQ/90 Dtd 29.03.2025 for
excavation of 20036 m3 black stone for the year 2025-26
which is valid up to 31.03.2026.

X

d@ @arwg/a"a, ﬂyaz@
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In the KML file google earth map it appears that
Bajabati BSQ No.6 was being operated before 2010-11 by
different lease holder and is being operated presently by
Sri Samarendra Nayak.

It is noticed that a crusher unit was set up in the year
2011 which is located adjacent to the Bajabati BSQ No.2
and EC was issued on 07.06.2022.

The village Kanpur and Kantamali are located at a
distance of 400 meters and 300 meters respectively from
Bajabati BSQ No.06. |

The committee observed that the quarry is not in
operation during joint visit.

Pillar posting is observed around the lease area to
demarcate the lease and sign board is also present at the
quarry area.

It appears that the depth of mining is beyond 6 meters,
which may be due to extraction of black stone by several

Jease holders operated previously but the exact depth

mining and quantity of extraction by the present Lessee |

could not be ascertained by physical observation.
The Project Proponent has not submitted the compliance

of EC conditions.

Additional Information

1.

Based on the grievance petition received by the O/o the

Regional Officer, Kalinganagar, State Pollution Control

Board, Odisha this office, an inspection was conducted

d@mar M%r@ ﬂya&
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on 11.09.2025 by the officials of Regional Office, SPCB, -

Kalinganagar regarding ground water contamination
and waste water discharged outside of Bajabati Cluster.
During Inspection water sample is taken from both
ground water (tubewell near Kanpur Chowk supplying
to Bajabati village) and water accumulated inside the
quarries. From the report it revealed that quality of
discharged water and ground water is within the
prescribed standard of the Board (Both inspection report
and water quality report is attached for reference).
Further During joint inspection, water sample is
collected from accumulated water inside the quarry no.
2 & 6 and Borewell adjacent to Bajabati Quarry no 2 to
analyse the ground water contamination due to mining
activity.

XXX XXX XXX

Besides this, the committee unanimously decided to comply

with the following points for onward action.

1.

The Committee shall apprise the Collector & District
Magistrate, Jajpur to communicate with Central Ground
Water Board regarding ground water level in that area
and contamination of the same due to mining activity.

Communication is to be made by the Deputy Director of
Mines, Jajpur Circle, Jajpur with Odisha Space
Application Centre (ORSAC) to ascertain over-

extraction of Black Stone, violation of safety zone, depth

Mamarq%r@ ﬁ?"“‘
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of excavation beyond 6 meters w.r.t. to the approved
Mining Plans of both the quarries. Further ORSAC shall
be requested for calculation of distance factor from the
nearby habitants/roads etc. and crusher units from both
the quarries as alleged in the Original Application.

3. Water sample collected from accumulated water inside
the quarry no 2 & 6 and Borewell adjacent to Bajabati

Quarry no 2 shall be sent for analysis”.

7. That while the matter stood thus, on 12.01.2026, your
Honour has issued the present show cause notice to me with regard
to excess production of 6395.728 cubic meter of black stone beyond
the permissible limit. As [ have not received the relevant documents
including the report dated 09.01.2026 of Odisha Space Applications
Centre (ORSAC), hence I have prayed your Honour to give more

time to file my show cause reply.

8. That it is humbly submitted that pursuant to the aforesaid
direction of Hon’ble National Green Tribunal, Eastern Bench,
Kolkata and the Joint Inspection report dated 13.11.2025, the ORSAC
has conducted the drone survey on 26.12.2025 in Bajabati BSQ-6. On
09.01.2026, the ORSAC has submitted drone survey report with the
following observations;

“Bajabati B5Q-6

1.  Yes excess mining beyond permissible quantity.

2. No mining activity beyond the lease area.

ﬁ_/)ama rw?/ra ﬂyd@
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3. Depth of Excavation:
In approved mining plan on 31.03.2022, the lowest
surface height not demarcated due to most of the area
water covered in the year 2022. By comparing ortho
image for the year 2023 and 2024, the lowest
undisturbed surface height is 3 meter and excavation
has been done up to a depth of 3-meters from the drone
survey report conducted on 26.12.2025, which implies
excavation has not gone beyond 6 meters from the

lowest undisturbed contour line (Lowest RL) of the

lease area.
4.  Yes violation of safety zone.

5.  Distance map provided by ORSAC.

9. That pursuant to the aforesaid drone survey report, on
12.01.2026, your Honour has issued the present show cause
notice to me inter-alia stating that there is excess mining of
6395.728 cubic meter of black stone beyond the permissible

limit.

10. That in both the mining plan and the drone survey
report dated 09.01.2026 of ORSAC, it is an admitted fact that the
lowest surface height of Bajabati BSQ - 6 not demarcated due to most

of the area water covered in the year 2022. It is also an admitted fact

M&marw%ra— /ﬂya&é\_



534

that there were several lease holders, who had operated Bajabati

BSQ-6 prior to my operation.

11. That it is humbly submitted that after execution of lease
deed, the Tahasildar, Dharmasala had given me possession of lease
hold area of Bajabati BSQ-6. At the time of handing over possession
of leasehold area of Bajabati BSQ-6 by the Tahasildar, Dharmasala
to me, there was no physical measurement and volumetric
measurement with regard to availability of black stone in the
leasehold area i.e. opening stock/availability of black stone. At the
same time, the Tahasildar, Dharmasala had not conducted any drone
survey either at the time of auction or at the time of handing over
the lease hold area of Bajabati BSQ-6 to me and further no image is
available for that period. Hence in absence of such
measurement/drone survey/image at the time of handing over
possession of leasehold area of Bajabati BSQ-6 to me by the
Tahasildar, Dharmasala, the opening stock of black stone ie.
availability black stone in Bajabati BSQ-6 is /was not quantified and
recorded, therefore the quantity of extraction/ mining of black stone
as well as alleged excess mining of black stone in Bajabati BSQ-6
cannot be quantified by virtue of drone survey report dated
09.01.2026 of ORSAC, It is also admitted fact that the Bajabati BSQ-6
was operated by the previous lessee and there was no
measurement/drone  survey conducted by the Tahasildar,
Dharmasala with regard to operation of previous lessee. In the

drone survey report dated 09.01.2026, it is not categorically

3%
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mentioned the excess mining beyond the permissible quantity and
the period of excess mining. It is further submitted that prior to
auction as well as handing over possession of leasehold area, there
was illegal mining by the local villagers as well as black stone mafia.
In the aforesaid facts and circumstances, I hereby dispute and deny
the drone survey report dated 09.01.2026 of ORSAC as well as the
allegations made by your Honour in the present show cause notice
dated 12.01.2026 with regard to excess mining of 6395.728 cubic
meter of black stone by me in Bajabati BSQ-6 beyond the

permissible limit.

12. That in the aforesaid facts and circumstances, I hereby deny

all the allegations made against me .

13. That 1 reserve my right to add, alter, amend or modify

the present show cause reply if necessary.

14. That in the interest of justice and fair play, I may kindly

be afforded a personal hearing before taking any action against me.

15. That in the interest of justice the present proceeding may

kindly be dropped by your Honour.

Jajpur M ama a"w)z’ ra 47%

Date: , 0 / 9 /MM Samarendra Nayak '
Lessee of Bajabati BSQ-6

Bajabati, District : Jajpur.
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR
E - mail: ddmjajpur.mm@od.gov.in

Letter No. '5-'_"‘8 /MM, Jajpur/ Date 03.09. 2089¢
To

Samarendra Nayak, S/o- Prafulla Chandra Nayak,
At-Kantamalia, Po- Thanual, Dist- Jajpur,
Lessee of Bajabati BSQ-6

Sub: Intimation for personal hearing on your application dated 09.03.2026.
Ref: Your Show Cause reply on dated 10.02.2026. ‘
Sir,
With reference to the subject & letter cited above, a personal hearing has been

schec.iuled on 09.03.2026 at 11:00 AM to be conducted at the O/o the Deputy Director
of Mines, Jajpur Circle, Jajpur, on your show cause reply on dated 10.02.2026.

Hence, you are requested to remain present as per the above schedule with all
relevant documents along with your written submissions, if any.

Yours F@f

|
& Mining Officer(l/
Memo No. 1598 /MM, Jajpur/ Date_ 05, 09, Q0Q¢
Copy submitted to the Deputy Director of Mines, Jajpur Circle, Jgj
of kind information.

Mining Officer(1/C), ¥ajpur

Ldvwe,
o

=S

& -
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GOVERNMENT OF ODISHA

OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR

E - mail: ddmijajpur.mni@gov.in

[11s~

/MM, Jajpur/ Date 0(7\ &2, pZﬂ,?’é

Sri Samarendra Nayak, Lessee, Bajabati BSQ No. 6, Sairat Case No. 43/2021,

Imposition of penalty for over-extraction of 6395.728 m?® of black stone from

1. This office Show Cause Notice Letter No. 254, dated 12.01.2026.

2. Your reply vide D. No. 431 dated 10.02.2026 to the Show Cause Notice.
3. This office Letter No.1578, dated 05.03.2026 for intimation of the personal

Letter No.
To
Jajpur.
Sub:
Bajabati BSQ No. 6.
Ref.:
hearing.
Sir,

With reference to the subject & letter cited above, it is to inform that, a show
cause notice was issued to you, vide the captioned letter for violation of safety zone and
over-extraction of 6395.728 m* of Black Stone beyond the permissible limit, during the
period from 31.03.2022 (Date of Approval of Mining Plan) to 26.12.2025 (Date of

drone survey) from your quarry.

And, during the personal hearing conducted at the office chamber of the Deputy
Director of Mines, Jajpur Circle, Jajpur, on 09.03.2026, your show cause reply and
submissions were rejected being devoid of merit and hence penalty amounting to Rs.
78,67,115/- as calculated below is hereby imposed on you for the over-extraction of
6395.728 m? of Black Stone & violation of safety zone.

I\SI:;. Item Amount (tiz l]){es.(;eposlted Account No. against deposit
o1 | Royalty for 6395.728 m® @ 8.31.445/-
130/- per m* T )
0 Addl. Charges for 6395.728 m? 18.61.157/- 0853-00-107-0217-02266-954 —
@ 291/- per m* B T Minor Minerals- Stone -
03 SoR for36395.728 m? @161.60 10.33.550/- Collection of Royalty
/- per m
Total Rs. 37,26,152/-
. Ac. No.35618440771, SBI, IFSC
03 DMF @ 10% of Royalty 83,145/- No. SBIN0012064 Beneficiary
- I B name: The Collector, Jajpur
S (@ 59 ; Ac. No.06640100956287, IFSC
04 | EMF@5%oftheRoyally | 41,573 Code, UCBA0000664, Branch
Environmental and Ecological UCO, Govt. Secretariate, Customer
05 Compensation 441,722/- name: Odisha Env Management
(3.33 times) Trust (OMEF)
o o BBND04226F
06 IT2% 74.523/- TAN Number of Deputy Director
- - ~_of Mines, Jajpur Circle, Jajpur
07 Penalty 5.00.000/- 0853-00-800-0097-02082-000 —
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’ Total

. - 1 ‘Misc. receipt under mining
Rs. 78,07,115/- (Rupees Seventy eight lakh eighty Sixty
seven thousand one hundred fifteen only)

Therefore, you are directed to deposit the penalty amount within 07 days, failing
which action will be initiated against you as per OMMC Amendments Rules 2023 and

Govt. Circulars.

Encl. As above.

information & necessary action.

Memo No. [ FF MM, Jajpur/Date ’

Copy submitted to the RO, SPCB, Kalinganagar, with a request for necessary
action to realise the environmental compensation from the lessee w.r i~ the over-
extraction at the quarry.

: o Mining Officer(l/
Memo No. | 7 % SE/;MM, JajpurMate 0. J3.

Copy submitted to the Director of Minor Minerals, O}jisha, Bhubaneswar // the
Deputy Director of Mines, Jajpur Circle, Jajpur for kind information.

V’F Mining Officer(l/C
Memo No. /\4 7 /MM, Jajpur/Date O] 0 3. A 1/
Copy submitted to the Collector & District Magistrate, Jaj QL kind

information.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA
SRF-2/1, Unit-IX. Bhubaneswar-731022. Tel: 0674-3512840. Email:
seinaodishaa gmail.com
(A statutory body constituted by Ministry of Environment, Forest & Climate Change
under Environment (Profection) Act, 1986)

Letter No. 3|25 ’lS,E IAA Dated 24 02:2026..

&\\\a To
Sri Samarendra Nayak -

Lessee of Bajabati Black Stone Quarry No. 06
S/o-Protulla Chandra Nayak

At-Kantamalia. Po-Thanual. Ps-Dharmasala. Dist-Jajpur
State-Odisha. Pin-755024

Email- samarendrabajabati gmail.com

Sub: Intimation on the decision on “Keeping in Abeyance” ol the Environment
Clearance (EC) Identification No.-EC22B0010R127359 dated 07/06/2022
granted to Sri Samarendra Nayak, the successful bidder for mining of stone
from Bajabati Black Stone quarry No-06 (Cluster Serial No-3A), (Khata No-
215. Plot No-1050 (P)) over an area of 5.00 acres or 2.023 hectares in village
Bajabati under Dharmasala Tahasil of Jajpur District, Odisha -reg.

Ref: 1. EC Identification No.- EC22B0010R127359 dated 07/06/2022
2. A case filed before Hon ble NGT on OA No. 183 of 2025/EZ in the matter
ttled *Urbashi Jena Vrs State of Odisha and Ors” is pending before the NGT
(EZ).
3. Letler received from the Mining Office, Jajpur vide letter no. 280 dated
12.01.2026 on excess mining and mining in salety zone of the said lease area.
4. Our Show Cause notice to Sri Samarendra Nayak vide letter no.
T004/SEIAA dated 15.01.2026 and reminder letter no. 7057/SEIAA dated
05.02.2026.

5. Show Cause reply received from Sri Samarendra Nayak vide letter dated
02.02.2026.

Sir/Madam,

With reference to the above cited subject. it is 0 inform you that the
Environmental Clearances (EC) has been granted by SEIAA, Odisha Bajabati Black
Stone quarry No-06 (Cluster Seriul No-3A). (Khata No-215. Plot No-1050 (P)) over

an area ol 5.00 acres or 2.023 hectares in village Bujubati under Dharmasala Tahasil

1
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of Jajpur District, Odisha in l'avﬁur of $ri Samarcndra Nayak. the successful bidder of
the lease (respondent no. 15 as per NGT case OA No.183/2025,EZ). The approval for
EC was granted vide EC Identification No.- EC22B001OR 127359 dated 07/06/2022
of Bajabati Black Stonc quarry No-06 for extraction quantity of stone material 20.036
cum/annum (Maximum) and 100180 cum in five (05) vears lease period as per

1

approved mining plan subjeet to compliance of condition of EC

In the meantime, a case has been {illed before Hon'ble NGT. Eastern Zone
Bench, Kolkata in QA no. 183 of 2025/1:7 in the matter titled “Urbashi Jena Vis State
of Odisha and Ors’ on Bajabati Black Stone quarry No-06 with allegation that illegal
operation of stone quarries in violation of conditions of the Environmental Clearance,
CTO and the Mining Plan. As per direction of Hon'ble NGT in order dated
08.10.2025 of Original Application No. 183/2025/EZ, a joint committee has been
constituted and visited the alleged site and submitted their preliminary and subsequent
final report supposed to be liled by the Colleetor. Jajpur as a Nodal Agency lor this

casc.

The Mining Office. Jajpur vide his letter no. 280 dated 12.01.2026 has
intimated to the Member Secretary, SEIAA. Odisha that Sri Samarendra Nayak, the
lessee/respondent no.15 of Bajabati Black Stonc Quarry-06 has extracted 6,395.728
cum of stone from the source as an excess mining and stone extraction taken place in

safety zone of the lease area,

As per the MoEF & CC. Govt, of India Office Memorandum (OM) dated
14.06.2024 and in accordance with FIA Nuotification 2006 and as amended, all the
Project Proponents (PP)lease holder are required to submit their Half' Yearly
compliances report in PARIVESH 2.0 Portal on the environmental conditions
stipulated in the Environmental Clearance (EC) letier in a timely manner on or before
1% June and 1™ December of each calendar year. However, after verification in
Parivesh Portal 2.0 and from SEIAA. Odisha email as on dated 15.01.2026 it is {found
that the respondent no. 15 has ncither uploaded any half-yearly compliance of EC
conditions in Parivesh Portal nor send any soll copy through email or had copy to
SETAA. QOdisha.

o

o
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A Show Cause Notice was issucd vide letter no. 7004/SEIAA dated 15.01.2026
to Sri Samarendra Nayak (respondent no. 15) with directed to reply in writing to the
Member Secretary, SEIAA, Odisha office within 15 days from the date of receipt of
Show Cause Notice as 10 why the EC Identification No.- EC22B0010R 127359 dated
07/06/2022 for Bajabati Black Stone quarry No-06 shall not be revoked/abeyance due
to violation of EC conditions in respect ol non-compliance of EC conditions. for
excess mining and mining in safety zone area. etc. Further. a remind letter was issued
vide letter no.7057/SEIAA dated 05.02.2026 for submission of their reply on show
cause letter dated 15.01.2026 in writing o the Member Secretary. SEIAA, Odisha

office within 07 days from the date of reccipt of this reminder letter.

The Sri Samarendra Nayak, the successiul bidder/respondent no.15 as per NGT
case OA No.183/2025. EZ has submitted their reply dated 02.02.2026 to SEIAA,
Odisha on Show Cause Notice dated 15.01.2026 with submitting that there is no

excess mining has been done and the conditions of EC has not violated.

The matter was placed in 273" SEIAA, Odisha meeting held on 18.02.2026
and Authority observed that Sri Samarendra Nayak. the successful bidder/respondent
no. 15 as per NGT éase OA No.183/2025. 1'7 has extracted 6,395.728 cum of stone
from Bajabati BSQ No.06 quarry as over-extraction and mining in safely zone of
lease area as reported by the Mining Officer, Jajpur letier no. 280 dated 12.01.2026.
After perusal of the all connected record including the report dated 12.01.2026 of the
Mining Officer, Jajpur and the submission of the representation of Sri Sumarendra
Nayak (Respondent No.15 of NGT OA No. 183/2025). The Authority decided that the
EC dated 03.06.2022 granted in favour of Sarat Chandra Behera is hereby kept in

abeyance till further order.

As per the decision of Authority. the SETAA. Odisha hereby kept in abeyance
the Environmental Clarence (EC) ldentilication No.-EC22B0O01IOR127359 dated
(7/06/2022 granted to Sri Samarendra Nayvalk/Respondent no. 15 lor mining of stone
from Bajabati Black Stone quarry No-06 (Cluster Serial No-3A). (Khata No-2135, Plot

No-1050 (P)) over an area of 5.00 acres or 2.023 hectares in village Bajabati under
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Dhatmasala Tahasil of Jajpur Districl. Odisha with immediate ¢flect under the

Provision of ETA Notification. 20006 and Environment Protection Act. 1986.

This is issued with approval of Competent Authority

By order and Authority ol SEIAA. Odisha

n. " X .<\~¢\'h
"‘{u-“ L \

Member Sceretary., SF‘,[AE?\. Odisha

Memo nﬁl@?%/&,m et Dated: 2‘:[:02.%% ’

Copy forwarded to
1. The Additional Chief Secretary. Forest. Environment & Climate Change Dept..

Government of Odisha for information.
The Member Secretary, State Pollution Control Board. Odisha. Pfau‘ibcsh Bhawan.

2.
A/118. Nilakantha Nagar, Unit-8, Bhubaneswar for information.
3. The Member Seerctary. SEAC. Paribesh Bhawan, A/118. Nilakantha Nagar. Unit-

V111, Bhubaneswar for information and necessary action with respect to-the query

on issue of CTO to the Project Proponent,

4. The Deputy D.G. Foresl., Integrated Regional Office (IRO), Ministry of
Fnvironment & Forests, A-31, Chandrasekharpur, Bhubaneswar for information.

5. The Director of Mines, Steel & Mines Dept. Govt. of Odisha Bhubaneswar for
information.

6. The Collector & DM, Jajpur, Sub-Collcctor, Deputy Dircctor of Mines. Jajpur,

DFQ, Cuttack, Tahasildar, Dharmasala /Mining Officer, Jajpur for Information and

necessary action. L
7. Guard file for record/Website/ Parivesh Portal, o \\\\ ’
i AN
O\‘-' \ -y A

Member Sceretary, SEIAA, Odisha
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SDISHA of: 06726-221153
W E-mall : rospc b.kalingancgarr@!o?;gzg:g?;.;tg

“a Websl!e:M;ch_qgf_d&Lq
REGIONAL OFFICE, KALINGANAGAR
STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVERNMENT OF ODISHA]
At-Dhabalaglrl, PO: F.C. Project, Jajpur Road
Dist- Jajpur-755020, Odisha
O-&_/KNG/BSQ?O Date 06 - O /2025

[
0@

To,

1'4»

Ref: - 1) Consent to Operate Iss

Sir,

sub: - Keptin abeyance of Consent to Operate issued to M/s Baj

By Regd. Post/On-line

OFFICE MEMORANDUM

Sri Samarendra Nayak, Lessee

M/s BAJABATI BLACK STONE QUARRY NO 6

At: Kantamalia, PO-Thanual

Dist- Jajpur, Odisha

abati BSQ- 6 (Cluster
Serial No-3A) for Excavation of Granite stone for the year 2025-26 of quantity
20036 m3/Annum, which was valid up to 31.03.2026 vide letter no.

1148/KNG/BSQ/90 Did.29.03.2025 - Reg.

ved vide letter no. 1148, Dtd.29.03.2025 - Regd.

of the Environmental Clearance (EC)
state Environment Impact Assessment
SEIAA, Dated: 27.02.2026.

2) Decision of Keeping In Abeyance
obtained received by this office from
Authority Odisha, Bhubaneswar vide letter no. 7137/

with reference to the above cited subject, It is to inform you that
Consent to Operate has been granted in favor of M/s Bajabali BSQ-6 (Cluster
serial No-3A) under section 33A & 25/26 of the water (PCP) act 1974 and
seclion 31A & 21 of the Air (PCP) Act, 1981; which is valid up to 31.03.2026
subjected to validity of Environmenial Clearance vide EC Identification No.
EC22B001OR127359 did. 07.06.2022.

Further, Show Cause direction Under Section 21 & 31 (A) Of Air
(Prevention & Conlrol of Pollution) Act, 1981 has been issued vide letfter no.
441 Did. 02.03.2026 based on the non-compliance observed during
inspection conducted on 19.02.2026.

In the meantime, this office has received the letter of keeping in
abeyance of EC from SEIAA vide letter no. 7137/SEIAA, Dated: 27.02.2026;
where it is mentioned that the Environmental Clearance (EC) obtained vide
Identification No.- EC22B001OR127359 dtd. 07.06.2022 has kept in abeyance.

Therefore, Consent to Operate granted in favor of M/s Bajabati BSQ-6
(Cluster Serial No-3A) for Excavation of Granite stone for the year 2025-26 of
quantity 20036 m3/Annum; which is valid up to 31.03.2026 is Kept in abeyance
fil further order and directed to stop all the operation and activily related to
stone quarry without further approval from the Board. If any violation found.
action will be initiated without further notice.

This may be treated as Most Urgent.
Yours faithfully,

%5

" Vl%o'&\ b

Reglonal Officer
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Memo no. bbb ol 06-03- A0 _
Copy forwarded to The Member Secretary, State Pollution Control Board, Odisha for

your kind information. A S
WS

Regional Cfficer

Memo no. 66 F /ptd, 060> — A0
Copy forwarded to The Collector & District Magistrate, Jajpur District, Odisha for your '_

kind information., y o
w XA

Reglonal Officer

Memo no. 66 8 /pid. ©6-0C3-2026
Copy forwarded to The Sr Law Officer, State Pollution Control Board, Qdisha for your

kind information.
i 3
w Sopov
Regional Officer

Memo no, 65649 / Did. 06-03-2026

Copy forwarded to The Dy. Director of Mines {Minor Minerals), Jajpur for your kind
information.

ey ﬂ%w)mb

Regional Officer
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- Letter No, I 93

VX7

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES
JAJPUR CIRCLE, JAJPUR

k- mail: ddmjojpur, mm@gov.in

_ /MM, Jajpur/ Date_ OTF.09.909¢
I'rom '
Mining Officer.
Jajpur District.
To
Sri Samarendra Nayak,
Lessee of Bajabati BSQ No.06.
Sfo-Prafulla Chandra Nayak.
Al-Kantamalia, PO-Thanual. PS-Dharmasala. Dist-Jajpur.
lzi‘mai!—samarcndrabajz\bati(g{;;gmuil.cnm

Sub: Suspension of all kind of mining and ancitlary activities in Bajabati BSQ No.6,
Ref: (1) Letter No.7137, dated 27.02.2026 of the Member Secretary, SEIAA, Odisha.

(2) Letter No.665. dated 06.03.2026 of the Regional Officer, SPCB. Kalinganagar.
Sir

With reference to the subject and letters cited above, and keeping in view of
abeyance of E.C & CTO w.rt Bajabati BSQ No.6. all kind of mining and ancillary
activities in Bajabati BSQ No.6 under Dharmasala ‘I'ahsil. Dist-Jajpur is hereby suspended
with immediate elfect untif turther order at this end.

N.I3: During the period of suspension. the quarry will be under your custody.

Yours fat

Mining Officef (1/C), Jajpur,
Memo No. Ml94 MM, Jajpur, Dare.  UF 08,8086/
(,opy;tzl;mxttui to the Member Secretary, SEIAA, Odisha // liegiongi Officer,
SPCB. Kalinganagar for favour of kind information.

Mining Oflicer (l/ 7). Jajpur.
Memo No. Eas™ MM Jajpur. Dae. O'1.08.908¢ . |
Copy to the Tahasildar, Dharmasala 7 11C. Dharmasala PS for s ormathn.

#—QCI\W/ J&L«mt’ (7 //r)ov/ /,,-1
Mmmu Officer (1/C). Jajpur,
fe (9?/&3
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MemoNo,  \FQ6 MM Jajpur. Date. O, 03.508¢ /

Copy to concerned Jr. Mining Officers, Jajpur // DSAs, Jajp

or, inforipation. 1
W
Mining Officer (I/C). Jajpur.

Memo No. ﬂ@f} MM, Jaipur. Date. O7F.0%. 8096/
Copy submitted to the Deputy Direetor of Mines, Tajplr Cil{( qipur for favour

ol kind information. \(\

Mining Officer (¥/C), Jajpur.,
MemoNo.  I"F @& MM. Jajpur, Date.  OF.09.2Q9¢ + /
Copy submitted to the Collector & .M. Jajpur for favour of kizd information,

" Mining Officer (I/@{ajpur.

Memo No. ]WQQ{ M.M, Jajpur, Date.,,ﬁ____Qi:“Qg: a03e /
Copy submitted to the Director of Minor Minerals, Odisha for favour of kind

information, @ /

Mining Officer (I/C), Jajpur,



